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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
IN OA No. 78 of 2021

Ramesh Malik & Anr. cereer. . Applicant
Versus

Union of India & Ors. . Respondents

A Status Report by way of affidavit of Sameer Pal Srow, IAS (Retd.),
- /'ﬁ}hairman, State Environment Impact Assessment Authority, Haryana in
L/

7

compliance of order dated 15.06.2021 passed by this Hon’ble Tribunal.

1. That deponent is fully conversant with all the facts of the case and competent

to file status report by way of affidavit.

2. That Stéte of Haryana through State Environment Impact Assessment
Authority is committed to provide clean and healthy environment to people,
animals, flora and fauna by regulating the various project and activities in State
of Haryana in respect to impact over environment. To achieve the objectives of
Article 48A of the Constitution of India and in exercise of power conferred under
sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 State
Environment Impact Assessment Authority (SEIAA) was constituted under Rule

3 of Environment Impact Assessment Notification dated 14.09.2006.

B: That Hon’ble NGT while hearing the afore-stated Original Application

vide its order dated 25.03.2021 was pleased to issue the following directions: -
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1. Grievance in this application is against extension of Environment Clearance (EC)
granted by State Environment Impact Assessment Authority (SEIAA), Haryana on
05.01.2021 in favour of M/s. Amarnath Aggarwal Investments (P) Limited, under entry
8 (b) of EIA Notification, 2006 for the construction project. It is stated that SEIAA is not
competent for grant of such EC as there are 2 sanctuaries namely Bir Shikargah Wildlife
Sanctuary and Khol-Hai-Raitan Wildlife Sanctuary at a distance of 3.90 km and 1.6 km,
as mentioned in the letter dated 04.11.2009, by the Divisional Forest Officer, Morni,
Pinjore. The earlier EC expired on 24.03.2017. Fresh EC has been granted subject to
clearance under the Wildlife (Protection) Act, 1972. The project proponent applied for EC
on 03.11.2020 which was forwarded to SEAC which accepted the same on 05.11.2020.

On that basis, SEIAA granted 2 EC on 05.01.2021. DG, Town and Country Planning

g /’"‘@ approval for the projects, as revised building plans.

K :L(gr[t Committee of the SEIAA, Haryana and the Chief Wildlife Warden, Haryana within

one month and such further action may be taken as may be found necessary, following

'BLIC\ due process of law.

The Application is disposed of.”

-——'/. 4. That Hon'ble tribunal while hearing the Execution Application in Original

Application vide its order dated 15.06.2021passed the following directions:-

2. According to the applicant,the joint committee has failed to look into the matter and

take any action.

2 4 NOv 2021
3.Though none appears for the applicant, we consider it appropriate to require the

SEIAA, Haryana & the Chief Wildlife Warden, Haryana to file a status report in the
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matter by e-mail before the next date at judicial-ngt@gov.in preferably in the form of

searchable PDF/OCR Support PDF and not in the form of Image PDF.............. :

5. That undersigned has assumed the charge as Chairman, State Environment

Impact Assessment Authority, Haryana on 22.09.2021.

6. That to ensure the compliance of directions issued by Hon’ble Tribunal,
Sh. M.L. Rajwanshi, IFS, Chief Conservator of Forest (Wildlife), Panchkula and
Sh. Shyam Sunder, Deputy Chief Wildlife Warden, Haryana were nominated by
Principle Chief Conservator of Forest & Chief Wildlife Warden, Haryana vide
letter dated 09.04.2021 and Sh. R.K. Sapra, IFS(Retd.), Member, State Expert
Appraisal Committee (SEAC) was nominated on behalf of SEIAA, Haryana vide

letter dated 26.04.2021 to look into the matter and submit factual report on the

.+ asame. Copies of letter dated 09.04.2021 and 26.04.2021 are hereby annexed as

Annexure A/1 & A/2.
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- 7'1:];1at O/ o Chief Conservator of Forest (Wildlife), Panchkula vide letter No. 233
";i;ted 16.06.2021 submitted in-house report of the 2 members committee i.e.
Sh. M.L. Rajvanshi and Sh. Shyam Sunder as nominated vide letter dated
09.04.2021 containing detailed observations and comments of committee with

relevant documents to Chairperson, SEIAA for consideration. Copy of in-house

comments is hereby annexed as Annexure A/3.

8. That joint committee constituted in compliance of directions of NGT
submitted its inspection report vide letter dated 15.09.2021. However, the perusal
of comments submitted by Chief Wildlife Warden and Inspection report
submitted by joint committee reveals that both comments and inspection report

are inconsistent with each other. Copy of inspection report is hereby annexed as

Annexure A/4. 7 4 NGV 2021 \:u\/\)
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9. That after having gone through the report of the joint committee and inhouse
comments supplied by Forest Department, it is being felt that there is discernible
contradiction and inconsistency in the point of conclusions drawn by both i.e. the

committee & Forest Department.

10. That in view of the position explained in para no. 9 above, it is being felt that
matter needs to be re-enquired from a fresh joint committee having
representatives from Chief Wild Life Warden, Forest Department Haryana and

SEIAA Haryana to adjudicate the matter meticulously as per directions.

11. Moreover, the Joint Committee has further failed to afford an opportunity of

__being heard to Project Proponent and Applicant to present their submissions
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béfére the committee and incorporate same in the inspection report itself.

\8

" In the light of above, it is humbly prayed that 8 weeks times may kindly
be ;granted for constitution of fresh committee to get the matter re-enquired and
further time of 3 weeks to adjudicate upon the matter in compliance of directions
or in alternate to kindly constitute a fresh joint committee to enable the deponent

to comply with the directions of this Honble Tribunal.
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Place: Panchkula Sameer Pal Srow, IAS (Retd.)
Dated: 24 |1] "lel. Chairman, State Environment Impact

Assessment Authority, Haryana

ATTESTED
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Notary, Panchikula
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Verification:

Verified that the contents of Para No. 1 to 11 of the Action Taken
Report by way of affidavit are true and correct to my knowledge as per
information derived from the official records. No part of it is false and nothing

material has been concealed therein.

Srd
Sameer Pal'Stow; TAS (Retd.)
Chairman, State Environment Impact
Assessment Authority, Haryana
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Place: Panchkula
Dated: 2, )1 }201)
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Forests & Wildlite Department, Govt. of Haryana
O/o PCCF & Chief Wildlite Warden, Haryana, Panchkula

No. 017 2-2561224. 2583082 E-mail @ peel.eww -hidhry.gov it

a. Phone !
Dated: oq|o |23 |

P : 91y
To \/ . (23(1
Member Sceretary, ) %
State Level tnvironment lmpact, ‘2)“1"‘
Assessment Authority, Haryana, Panchkula

Plot No. C-18, Van Bhawan. Scetor-o. panchkul

No. ¢#a

2

Sub: Submission of copy of the Order dated 25.03.2021 passed by National
Green Tribunal in Original Application No. 78 of 2021 titled as Ramesh |
2 ,\ASC/(ZJ“"’:X) . , L :
Malik & Anr. Versus Union of india and others for compliance.

é_/’

Tk

In reference to the Order dated 15 (3.2021 passed by Nattional Green
/gqs'it""l‘ribuna\ in Original Application No. 78 of 2021 titled as Ramesh Malik & Anr.
~~ . Versus Union of India and others, Sh. M. Rajvanshi, 11°S, Chief Conservator of
Forest (Wildlife), panchkula and Sh. Shyam  Sunder, Deputy Chiel Wwildlife
Warden, Panchkula are nominated 10 examine he matier on behalf of Chiet
wildlite Warden, Haryanz. you are requested 1o pominate

office for compliance of orders and intimate this oftice.

the persons from your

PRV

principal Chict Conse¥ ator o1 Forests
& Chicl” Wildlite Warden,
Haryana, Panchkula.

Endst. No. Dated:
A copy 1S forwarded 10 -
1. Sh. M.L. Rajvanshi, I1'S. Chiet Conservator of Forest (Wildlife), Panchkula
2. Sh. Shyam Sunder. Deputy Chicef wildlife Warden, panchkula
for information and neeessul action.
<A\ |-
Principal Chiel Conscrvator of Forests

& Chict Wildlife Warden.,
Haryana, Panchkula.
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State Environment Impact Assessment Authority, Haryana,
Bays No.55-58, Prayatan Bhawan, Sector-2 Panchkula.

Telephone No. 0172-2565232

ORDER

Consequent upon the Orders dated 25.03.2021 passed by the Hon’ble National Green Tribunal,
New Delhi in O.A. No. 78 of 2021; Shri Raj Kumar Sapra, IFS (Retd), Member SEAC is
hereby nominated as a Member on behalf of SEIAA to examine the mat;er as well as Convener

of the Joint Committee constituted by Hon’ble NGT to fix the date for Spgt Inspection & submit

its findings at the earliest.

EN 7
| b

Bharat Bhushan, 1AS (Retd.)
| ¢. Chairman, SEIAA

" Endst: No .SEIAA/HR/21/428-\ 30 Date:- _5) /4 /04/2021

Copy forwarded for favour of information and an immediate action to the followings:

1. Shri Raj Kumar Sapra, IFS (Retd), Member SEAC.

2. Principal Chief Conservator of Forests & Chief Wild Life Warden, Haryana, Plot No.
C-18, Van Bhawan, Sector-6, Panchkula Nl
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( (‘P/ SEIAA, Haryarla
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Forest Department, Govt. of Haryana %
0O/ Chief Conservator of Forests (Wildlife), Panchkula

C-18, Van Bhawan, Sector-6, Panchkula, Phone No. 0172-2587222, E-mail: cfwildlifepki@gmail.com

A § 4""37N “‘\»‘ ~t v f % e ‘./’-'5‘4 £ oy
= No. Qg 5 ‘:Z) Dated i L i & s ; ;{’ ;3‘& \
io

“The Chairperson,

State Environment impact Assessment Authority (SEIAA),

Bays No. 55-58, Prayatan Bhawan, Sector-2,

Panchkula, Haryana.

Sub.:— Detailed report in pursuance to National Green Tribunal Order

dated 25.03.2021 in the matter of Original Application No. 78 of
2021 titled as Ramesh Malik & Anr. Versus Union cf India and ors.-
regarding.

With respect to the subject cited above, it is to inform you that the
undersigned, along with Deputy Chief Wildlife Warden, Panchkula has been
nominated 25 representatives of PCCF and Chief Wildlife Warden, Haryana.
Accordingly an in-house report, containing detailed observations and comments
of 2 Member Committee, Along with the relevant documents were submitted to
PCCF and Chief Wildlife Warden, Haryana, vide this office ictter No. 191 dated
02.06.2021. As directed by PCCF and Chief Wildlifs Warden, Haryana vide his
office letter No. 456 dated 11.06.2021, the aforementioned in-house comments/
observations along with the relevant documents as submitted to PCCF and Chief
Wildlife Warden, :Haryana vide this office letter No. 191 ddated 02.06.2021 are

hereby forwarded to you for your perusal and your comments on the
ohservations contained in this report.

it is also to inform you that a joint site inspection was carried out by
the representative of Chief Wildlife Warden and SEIAA on 67.06.2021. In the
mean time, the project proponents has further submitted some new documents
in ;;upport of their arguments. in view of it, if a fresh joint site inspection is further
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required, then, a suitable date may please be indicated at the earliest, so that, if
required, 2 joint site inspection can be carried out by the team of Wildlife Wing

and SEIAA for the preparation of a joint reply to be submitted to Hon'ble NGT,
New Delhi.

Encl.: A/a
ML RajvafddRs 15
Chief Conservator of Forests {(WL)
Panchkula.
Endst.: Dated:

A copy is forwarded to:-

1. PCCH and Chief Wildlife Warden, Haryana with regard to his letter No. 462
dated 15.06.2021, assuming that there is no ény objection recorded by him
on the observations/ comments submitted to him vide this office letter No.
191 dated 02.06.2021, in compliance with his instructions as issued vide his
letter No. 462 dated 15.06.2021, the in-house observation/ comments
prepared on his behalf are being forwarded to SFIAA for recording their
comments.

2. Dy. Chief Wildlife Warden, Panchkula with the direction that on the basis of
joint inspection dated 07.06.2021, a joint inspection report draft be
submitted to this office at the earliest.

M.L. Rajvanshi, iFS
Chief Conservator of Forests (WL}
Panchkula.
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O/o Deputy Chief Wildlife Warden, Panchkula

Wildlife Preservation Department, Haryana Govt,
Email- dwlomorni@yahoo.com, Tel No. 01733-255000

To.
Chief Conservator of Forest (Wildlife)
Panchkula

Loh: Regarding order dated 25.3.201 Passed by National Green Tribunal in
B original application No. 78 of 2021 titled ag Ramesh Malik & Anr. Versus
Union of India and others for compliance, Comments regarding

On above cited subject and reference comments of this office are a5 under :

As intimated by Inspector wildlife Panchkula vide his letter no, 49 dated
1 20.5.2021 to this office, the detajls of project site are ag under :

I Sr.No. [ Name of project | Name of " ncarby | Distance from [ Distance fron ESZofWLs
( protected areq I WLS 1

|
T T e

| | Amravat i en clave Bir sh i ka_r,g_zar_\x/igﬁ

4011 Ometer 37807 cter

e TN

-
|

(30045’33”.16N) Project site situated outside of ESZ

" area as per notification  of
(76 54’29”.185) 23.11.2016 .

880 meter

700 meter T

(30044’4]”.52N) Project site situated outside of ESy

. area  as  per notification  of
(76754°39” 64F) 24.10.2016 |

Lt
|

!?rgph(;gﬂ‘of\l?iz (gwards Ha?y:mé |
I side) under consideration. however ];
| Hon’ble Punjab and Haryana High |
; 0 1ot om ' Court, Chd. has directed for 4|
‘ (76°54'18 A0E) minimum Sz of 1 KM from |
f boundary  of Sukhna Wi g a
Keeping in mind tjg fact the |
Project site is oyt of proposed

(High  Court direction) ESz,

however it fajis under 10KM from |
) boundary of Sukhna Wi .S |

I
\\ka 1620 meter

(30045’23".63N)

It is very clear from the above table that project site of Amravati enclave is
situated outside of notified ESZ of WS namely Bir shikargah and Khol haj raitan However,

the project site falls under 19 km from the boundary of Sukhna WIS, A ESZ of Sukhna
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- 1972 by project proponent. If it woul
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WLS is not notified till now. so considering the fact that project site falls within 10km
distance from the boundary of Sukhha WLS. prior clearance from Standing committee of the
National Board for wild life shall 5e required. however Hon’ble Punjab & Haryana High
Court Chandigarh vide their order dated 2 March 2020 in CWP No. 18253 of 2009 and other
connected petitions, directed (vide 'its section H) the Ministry of Environment Forest &
Climate Change to notify atleast 1 km. area from the boundary of Sukhna WLS as eco
sensitive zone falling in the areas of states of Punjab and Haryana, which is under
consideration. As the project site area is situated at a distance of 1620 meters from boundary
of Sukhna WLS, so as per Hon'ble High Court directions and present proposal of department
(which is under consideration) the project site falls outside proposed ESZ.

Taking into consideration MAEF and climate change Office Memorandum (F.No. 22-
43/2018 ~IA.III dated 8 August, 2019 & MoEF & CC Gout. of India, F.No. 6-60/2020-WL

Part (I) dated 16™ July. 2020 (copy attached). The sub para (ii) of section 4 of O.M dated 8
August 2019 reveals that-

boundary limit of notified ESZ and located within 10km of National Park/ Wildlife
sanctuary, prior clearance from standing committee of the National Board for Wildlife
(SCNBWL) may not be applicable. However, such proposals from environmental
angle including impact of developmental, activity/project on the wildlife habitat, if any,
would be examined by the sector specific expert appraisal committee and appropriate
conservation measures in the form of recommendations shall be made. These
recommendations shall be expliciﬁlly mentioned in the environmental clearance letter
and shall be ensured by the member secretary concerned.
\

So prima facie as per above Q.M , taking prior clearance from standing committee of
the National Board for Wildlife (SCNBWL) is not mandatory, as far as case of wildlife
sanctuary Bir shikargah and Khol hdi raitan is concerned being situated outside of notified
ESZ of the aforesaid sanctuaries but situated within 10km. from the boundary of WLS’s.
However as envisaged under 4(ii) oﬁ above O.M, such proposals from environmental angle
including impact of developmental, activity/project on the wildlife habitat, if any, would be
examined by the sector specific expert appraisal committee and appropriate conservation

Proposals involving develmEmental activity/project located outside the stipulated

- measures in the form of recommendations shall be made. These recommendations shall be

explicitly mentioned in the environmental clearance letter and shall be ensured by the
member secretary concerned.

But no such conservation measures/ recommendations were made while granting EC

by SEIAA Haryana vide their letter no. SEIAA/HR/10 /53 dated 25.3.2010. However it is

mentioned in the EC under part —B Gé::neral conditions at Sr.No.(iv) that:-

All other statutory clearances 'such as the approvals for storage of diesel from Chief
controller of Explosives, fire Department, Civil Aviation Department. Forest Conservation
Act, 1980 and Wildlife (Protection) Act 1972 | PLPA. 1900, Forest Act, 1927 etc. shall be

obtained, as applicable, by project | proponents from the respective authorities prior to
construction of the project. |

|

But no clearance from Chief Wildlife Warden Haryana has been sought under WLPA

. p have been sought appropriate conservation measures
in the form of recommendations regarding proposed impact of development activity/project

on the Wildlife habitat if any was suggested. The project proponent replied that he had taken



“ signatory on behalf of M/s Amarna
Developer Panchkula, replied vide
' reterated as under —

notification was not in place for construction or hou

\,\,/ oo

/

NOC from concerned Divisional Forest officer wherein no such recommendations were
made. The Project Proponent further replied that EC granted to us under category 8(B) of
EIA notification S.O. 1533(E) dated 14.09.2006 by SEIAA, Haryana for which general
conditions are not applicable and it may be verified from SEIAA. /

Taking into consideration point no. 3 (i) of GOI MoEF &CC , F.No. 6-
60/2020/WLPart (I) dated 16 July, 2020 which reveals that —

Proposals involving activity/project located within 10km of National park/WLS
wherein ESZ has not been finally notified and listed in the schedule of the EIA
notification 2006 and requiring environment clearance, prior clearance from Standing

- committee of the National board fofr Wild Life will be required.

Regarding above orders of MoEF & CC and Hon’ble High Court of Punjab and
Haryana Chandigarh’s directions dated 2.3.2020 , the matter of Sukhna WLS may be perused
and decided whether prior clearance from Standing Committee of NBWL may be required or
not, as the project site is situated at a distance of 1620 meter from boundary of Sukhna WLS.

It is also made clear as per above MoEF & CC letter dated 16 July 2020 , point §
where it is mentioned that State Govt are requested not to insist upon wildlife clearance

for such developmental projects outside protected areas that are not covered under
para 3 above. :

So as per above point the Govt /Deptt. may not insist for wildlife clearance

- regarding the matter of project site of Amravati enclave being situated outside the

notified eco sensitive zone of Bir Shikargah WLS and Khol Hai Rattan WLS.

However project proponent was intimated vide this office letter no. 159 dated
16.4.2021 to provide the following information-

1. Copy of NoC issued by O/o Chief Wildlife Warden Haryana, Panchkul

a regarding
establishment of above project

2. Total area of the project

3. Total covered area (floor area) of the project
4. Total cost of the project

5.

Date of starting of project |
6. Date of completion

Any submission by your side regarding the matter
In continuation of above, the project poponent (Hargobind Goyal) authorized
th Aggarwal Investment pvt Ltd Colonizers and Land
his letter dated 23.4.2021 (copy attached) which is

Sir,

With reference to your letter following is submitted for kind consideration-
The project was initiated vide license no.33 of 1996 dated 15.3.1996 when EIA

sing projects and later expanded

vide license No. LC-1302 JD (B) 2008/8314 dated 24.9.2008 after taking EIA as

applicable at that time in 2010 itself.
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The project Proponent applied to Forest and Wildlje Department Haryana for NOC i
2009 before applying for EIA in fesponse to which Divisjona] forest officer vide their letter
no. 2395 dated 4.11.09 has submitted clearly that there s only ban on tree cutting in area. He
further stated that since the project is at 3.9 km from Bir shikargah WLS and 1.6km from

Khol hi raitan WLS the project should take clearance under Environment Protection Act 1986
(Annexure-| )

Therefore , we had applied for EIA clearance as per EIA notification S.0 1533 (E)

dated 14.9.2006 under Environment Protection Ruyles 1986 as desired by Forest and Wildlife
Department. Haryana

The EIA is ganted to us under category — 8(B) for which General conditions are not
applicable as per EIA notification S.0 1533(E) dated 14.9.2006 which may be verified fom
SEIAA or Regional office North, Ministry of Environment and Forests and Climate Change,

stated that only permission under relevant rules of environment protection Act 1986 is

&
-required and we have obtained the same and therefore no other requirement was applicable to
us.

Later when we applied for validation of extension we have duly brought to the notice
of SEIAA Haryana again the Notifications of €CO sensitive zones of 2016 namely. The Bir
“shikargah wildlife sanctuary was notified vide notification S.0 3516(E) 23 Nov 2016 and
Khol Hj raitan WLS was notified vide notification S.0 3308(E)-24 Oct 2016. As per clause-4
~Table of bothe notifications. the said project does not fall under prohibited Category (A-
MI/A-TV) project falls under item 12/16’Construction Activity’ of clause-4 of the notification

for Bir shikargah W[.§ and Khol hj rajtan WLS respectively and ig beyond 1 km as per letter
issued by Divisional Forest Officer.

More than that the Eco sensitive zone notification very clearly states that for eco
sensitive zone's development should be as per zonal master plan. The Amravati project is a
part of' master zong] plan and is part of sector-2 of Kala Paranoo Urban complex. The master
zonal plan is prepared in consultation with environment » Forest, Urban Development,
Tourism, Municipal Revenue, Agriculture and Haryana state pollution contro] board.
Therefore while making this notification a] departments are wel] aware of the existence of

_ 1cation clearly says that zonal master plan shall not
impose any restriction on the approved existing land use.

Therefore no other approval is applicable to us. If it was so while approving zonal
Master plan the relevant departments should have know the same and issued us a notice.

The other relevant information as asked is as below:
2. Total area of the project s 118.33 acres. Oyt of which 102.18 acre was already
issued completion certificate in 2001.

3. Total built up area of the project is 134560 8q.m. Refer ElA approval letter
attached,
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- 4. Total cost of the project is 2500 lacs Refer EIA approval letter attached
: 5. Date of start of project is 15.3.1996 (license no.33 of 1996 dated 15.3.1996 for
102.18 acre)
Only 16.15 acres was to be developed under the expansion as per license No.
LC1302JD(B) 208/8314 dated 24.9.2008 and that was done after taking EIA
; w clearance under environment protection act, 1986 as asked by Forest and Wildlife
B Department in 2010.

6. Date of completion Out of 118.33 acres 102.18 acre was already issued completion
certificate in 2001. Of the remaining 16.15 acres the Directrorate of Town and
Country Planning Haryana has given partial completion certificate vide letter dated
2.9.15 and further also provided separate completion certificate for completed blocks
in group housing vide letter dated 27.1.16

As on date construction over 2.6 acres is left. The pending 2.6 acres involve
construction of 9 storey (33.8m) Bl(new) . B2 and service apartments (216 flats) and 4 storey
EWS block (64 flats) with an area of 24378m2 for which extension of EIA was granted.

Sd/-

Authorised signatory
i Encl:

Letter from Divisional Forest Officer, Forest and Wildlife department
Copy of EIA clearance granted in 2010

Notification of Bir shikargah WLS was notified vide notification S.O 3516(E) 23
Nov2016

Notification of Khol hai raitan WLS was notified vide notification S.O 3308(E)-24
oct 2016

The report is hereby sent to your good self for your kind perusal
further necessary action please.

&\AVQ‘OG_X«&J\ — Q\JA C‘»—Lm{'e , /C ///

-

A
Deputy Chief Wildlife Warden,
Panchkula

fxﬁcation if any and for
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(30°45'23.63"N)
(76°54'18.40”F)

Proposa! of ESZ (towards Haryna Slde) under
consideration, however Hon’ble Punjab and
Haryana High Court, Chd. has directed for a
minimum ESZ of 1 KM from boundary of
Sukhna WLS. Keeping in mind this fact the
project site is out of proposed (High Court
direction) ESZ, however it falls under 10KM
from boundary of Sukhna WILS.
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The Boundary Co-Ordinates of Amravati Enclave

SR.NO, LONGITUDE & LATITUDE
0 N 30°44° 41353 e 2
- E 76°54° 3964 Cadeaid o
1 N 30°44°43.14 B MM-h:_‘
E 76°547 4087
2 | N 30°44°45.10 _ -~»-~«~__.~_W;1__
E 76°54° 4265 '
3 [N 30°44 4909 i d
- E 76°54° 46.44
—4 N30SI S
B E 76°54 4936 |
S |N 30°44°56.14 —-:_
E 76°54 4934
6 N 30°45°02.86 ~—~.:_~
E 76°54’ 5258
7 N 30°45°' 0338 . Mh_mi
E 76°54 53.75
8 N 30°45° 0557 - -
1E 76° 54° 52 64 =
i 9 [N 30°45° 0753 T
E 76°54 51.5] ~
A | o
10 | N 30°45 0877 -
E 76°54° 50.00
11 [N 30°45° 11.94 —_—
E 76°54’ 47,62
12 | N 30°45°16.30 M_._i_“::::’-
E 76°54" 43 56 — |
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13 IN 30°45 21.74
E 76°54 36.86
14 TN 30°44 4847
£ 76° 547 38.50
15 [N 30°44 5430
E 76°54° 37.47
16 TN 30°44 5641
E 76°54 3573
17 TN 305450298
E 76°54° 3121
18 N 30°45' 0958
E 76°54° 28.00
19 N 30°45 21.68
E 76° 54 22.97
70 [N 30°45° 28.54
E 76°54° 25.60
51 [N 30°45 3149
E 76554 30.46
72 |N 30°45°33.16
E 76° 54 25.18
33 [N 30°45 2745
E 76° 54 9399
34 TN 30°45 25.47
E 76°54 22.71
35 | N 30°45 23.63 (AMRAVATI GATE)
E 76° 547 18.04
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File No.5-2/2017-FC

— ¥

Government of India
Ministry of Environment, Forest and Climate Change
(Forest Conservation Division)
Indira Paryavaran Bhawan,
Aliganj, Jorbagh Road,
New Delhi-110003

Dated: 24th July, 2020
To

The Principal Secretary (Forests),
All State/UT Governments

Sub: Clarifications on projects requiring prior approval of Standing Committee of
NBWL (SC-NBWL) under the provisions of Wildlife (Protection) Act, 1972 - regarding

Sir,

| am directed to refer to the para 12.5 of the Handbook of Forest (Conservation)
Act, 1980. In this regard some states have sought clarification regarding requirement of
permission of SC-NBW.L for the projects falling within ESZs.

The matter of requirement of wildlife clearance in ESZs has been examined in the
Ministry and a clarification has been issued vide letter no. 6-60/2020WL Part (I) dt.
16.07.2020. Accordingly the para-12.5 of the Handbook of Forest (Conservation) Act,
1980, is modified and may be read as:

'12.5 Prior recommendation of Standing Committee of NBWL under the provisions of
Wildlife (Protection) Act, 1972 shall be obtained, if required, for taking developmental
activities in/over an area falling within eco sensitive zones around notified PAs in
addition to prior approval of diversion of forest land for non-forest purposes if such area
involved is "Forests" as defined by Hon'ble Supreme Court in their order of 12.12.96".

Yours faithfully,

Sd/-
(Sandeep Sharma)
Assistant Inspector General of Forests
Copy to:
1. The Principal Chief Conservator of Forests, All State/UT Governments
2. The Dy Director General of Forests (Central), All Regional Offices, MOEF&CC
3. Addl. PCCF & Nodal Officer (FCA), Office of the PCCF, All States/UTs
4. Monitoring Cell, FC Division, MoEF, New Delhi
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F. No. 6-60/2020WL Part (1)
Government of India
Ministry of Environment, Forest and Climate Change
(Wildlife Division)
15! Floor, Agni Wing,
Indira Paryavaran Bhawan,
Jor Bagh Road,
Aliganj,
New Delhi — 1 10003
ER Dated:$July, 2020
To
The Chief Secretary

All States/ UTs

~ Subject:  Procedure for consideration of developmental projects located within 10 km
of National Park/Wildlife Sanctuary by Standing Committee of the National Board for
Wild Life seeking environmental clearance under the provisions of the Environmental
Impact Assessment (EIA) Notification, 2006 - regarding.

Th‘ Ministry "has received letters from States/UTs seeking clarifications regarding

- applicability of consideration by Standing Committee of the National Board for Wild Life for
developmental projects/activities which do not require environmental clearance and are
located outside the National Parks and Wildlife Sanctuaries.

2. | This Ministry vide O.M. F. No, 22-43/ 2018-IA. III dated 08.08.2019 lays out detailed
procedure to be adopted for consideration of developmental projects located within 10 km of

National Park/Wildlife Sanctuary seeking environmental clearance under the provisions of the
EIA Notification, 2006. !

3. |After careful consideration of the matter, it is clarified that prior clearance from the

Standing Committee of the National Board of Wild Life will be required outside Protected
Area in the following cases:

i, Proposals involving project/ activity located within the notified ESZ (not being

draft notification) and listed in the Schedule of the EIA Notification 2006 and

requiring environment clearance, prior clearance from Standing Committee of
the National Board for Wild Life will be required.

[iiksBrgposals: involving activity/project located within 10 km of National
Park/Wildlife Sanctuary wherein ESZ has not been finally notified and listed in
the Schedule of the EIA Notification 2006 and requiting environment
clearance, prior clearance from Standing Committee of the National

~Board for Wild Life will be require |t

..

—_—

I

T~

iii. Proposals involving activity/project, falling outside the protected areas linking
one protected area or tiger reserve with another protected area or tiger reserve,
prior clearance from the Standing Committee of the National Board for Wild

Scanned by CamScanner
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= | Life as per the section 38 O(1)(g) of the Wild Life (Protection) Act, 1972 will — 30 —
be required.
Bs 4. Para 4(ii) and para 4(iv) of the OM dated 08.08.2019 supra shall however continue to
apply. |
5. State Governmeals are requested not to insist upon wildlife clearance for such
developmental projects outside Piotected Areas that are not covered under para 3
above.
T 6. This issues with the approval of the Competent Authority.
Y'oursgthl- Y,
| 1.'9;0:
s 0 _ : (Rakesh Ku Jagema)
Deputy Inspector General of Forasts (Wildlife)
E-mail — digwl-mefcc@gov.in
Copy to 1

- (1) Addl. Chief Secretary/ Principal Secreﬁary / Secretary, Forest and Wildlife Department
(All States/ UTs)
(Zj Principal Chief Conservator of F orestsl& HoFF (All States/ UTs)/ Chief Wild Life
Wardens (All States/UTs)
(3) Dy. Director General (Central), Regional Office, MoEFCC (All)

_(4) Sr. PPS to Secretary MoEFCC/Sr. PP%Jto DGF&SS/St.PPS to ADG (FC)/ Sr PPS to
ADG(WL)/ Sr. PPS to MS (NTCA) / Sr PPS to AS (RA)/ Sr. PPS to IGF (FC)/ Sr. PPS to
IGF(WL)/Sr PPS to IGF (FC)/ Sr. PPS tolAdv (SCG)/ Sr. PPS to DIG (WL)/ Guard File

Scanned by CamScanner
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F.No. 22-43/2018-IA.11I
5 .1 Government of India
! Ministry of Environment, Forest and Climate Change
(IA Division)
Indira ParyavaranBhawan
JorBagh Road, Aliganj,
New Delhi - 110003

Dated: 8t August, 2019

OFFICE MEMORANDUM

Subject: Procedure for consideration oﬁdeveiopm‘ental projects located
within 10 km of National Park/Wildlife Sanctuary seeking
environmental clearance under the provisions: of the
Environme-nta1 Impact Assessment (EIA) Notification, 2006 -
regarding,

The Hon’ble Supreme Court vide its Order dated 4.12,2006 in Writ
Petition No. 460 of 2004 - Goa Foundation Vs. Union of India, has inter-alia
directed that Ministry of Environment and Forests “(MoEF) would also refer to
the Standing Committee of the National Board for Wildlife, under section S(h) &
5(c) (it) of the Wildlifé Protection Act, 1972, the cases where environmental
clearances has already been granted where activities are within 10km. zone” of
the boundaries of the Sanctuaries and National Pczrl\cs. 7

2. In this regard, the erstwhile MoEF vide Circular No. 1-1101 177 /2004-
IAIL (T)(Part) dated 27.02.2007 and Office: Memorandum No. J~110183/41/2006-
IAIl) dated 02.12:2009 delineated a procedure for consideration of
developmental projects located within 10 km of National Park/Wildlife
Sanctuary for grant. of environmental clearance under EIA Notification, 2006. .
As per the stipulated procedure, prior clearance from Standirig Committee of
the National Board for Wildlife (SCNBWL) would be required for the
developmental projects located within 10km of the National Park /Wildlife
Sanctuary. ' |

3. Over a period of titne, Ministry has notified number of Eco-Sensitive
Zones (ESZs) around Protected Areas (PAs). Many of developmental activities
are prohibited/regulated in these ESZs inter-alia {nolu‘dingr mining operations
to be carried out in accordance with the order of the Hon’ble Supreme Court
dated 4.08.2006 in the matter of T.N. Godavarman Thirumulpad Vs. UQI in

Page 1 of 3
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W.P.{C) No. 202 of 19?5 and dated 21.4.2014 in the matter of Goa Foundation
Vs. UOI in W.P.(C) No. 435 of 2012 as per the notifications issued for their
canstitution. '

4. In light of the aforesaid Orders passed by the Hon’ble Supreme Court,
the issues related to the prior clearance from SCNBWL for the notified ESZs
and the remaining areas have been examined in detail. In this regard, it has

‘been decided by the Competent-Authority in the Ministry to adopt a following

procedure for consideration of developmental projects located within 10 km of
National Park/Wildiife Sanctudry seeking environmental clearance under the
provisions of the EIA Notification, 2006, in supersession of the earlier O.M.s
dated 27.2.2007 and 2.12.2009:

i.  Proposals involving developmental activity /project located within the
notified Eco<8ensitive Zones (ESZ) shall be regulated and governed by
the ¢ med BSZ notification. However;, for the developmental

Jastivity located within the notified ESZ and covered under the
schedule of the EIA Notification 2008, prior clearance from Standing

Committee of the National Board for Wildlife (SCNBWL) is mandatory.

In such cases, the project proponent. shall submit the application

simultarieously. for grant of Terins of Reference as well as wildlife

clearance! B

id. Proposals invwolving developmental -activity / project located outside the
stipulated boundary limit of notified ESZ and located within 10 km of
National Park/Wildlife Sanctuary, prior clearance from Standing
Committee of the National Board for Wildlife (SCNBWL) may not be

sapplicable. However, such proposals from environmental angle
including impaat of developmental aetivity/project on the wildlife

habitat, if any, would be examined by the sector specific Expert

Appraisal Committee and appropriate conservation measures in the
form of recommendstions shall be made. These recommendations
shall be -explicitly mentioned in the enviromrhentat clearance letter
and shall be ensured by the member secretary concerned.

.  Proposals involving developmental activity/project located within 10

 km of National Park/Wildlife Sanctuary wherein final ESZ notification

is not notified (or) ESZ notification is in draft stage, prior clearance

from. Standing Committee of the National Board for Wildlife

(SCNBWL) is mandatory, In such cases, the project preponent shall

submit the application simultaneously for grant of Terms of
Reference/environmental clearance as well as wildlife clearance.

Page 2 of 3
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iv. Proposals involving mining of minerals within the ESZ ({or) one
kilometer from the boundaries of National Parks and Sanctuaries
whichever is higher is prohibited in accordance with the order of the
Hon’ble Supreme Court dated 4.08.2006 in the matter of T.N.
Godavarman Thirumulpad Vs, UOI in W.P.(C) No. 202 of 1995 and
dated 21.4.2014 in the matter of Goa Foundation Vs. UOI in W.P.(C)
No. 435 of 2012. &
5. This issues with the approval of the Competent Authority.
. N
Agefes
‘ (Sharath Kumar Pallerla)
, Director
To ;
1. Chairman, Central Pollution Control Board (CPCB).
2. Chairman of all the Expert Appraisal Committees
3. Chairperson/Member ?ecrataries of all the $\EI-AA~S /SEACSs
4. All the Officers of LA. Division
8. Chairpersons/Member Secre taries of all SPCBs/UTPCCs
Copy for information to:
1. PS to Hon’ble Minister for Environment, Forest and Climate Change
2. PS to Hon’ble MoS (BF&CC)
3. PPS to Secretary(EF&CC)
4. PPS to SSIAKJ)
5. PPE to AS (RSP) |
6. PPS to JS (GM)/ JS(R&*L )/ JS(AKN)
7. Website, MoBR&CC E
8. Guard file. !
\
i
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To

Dy. Chief Wild Life Warden \
Panchkula |

Ref Your letter No.159 Dated 16.4.20{21
|

-~

- Sir,
With reference to your letter following is submitted for kind consideration-

The project was initiated vide license no.33 of 1996 dated 15.3.1996 when EIA Notification
was not in place for construction or housing projects and later expanded vide license No. LC-

1302 JD (B) 2008/8314 dated 24.9.2008 after taking EIA as applicable at that time in 2010
- itself. !

The project proponent applied to For«%st and Wildlife Department Haryana for NOC in 2009
~ before applying for EIA in response to which Divisional Forest officer vide their letter No.2395
- dated 4.11.09 has submitted clearly that there is only ban on tree cutting in area. He further
stated that since the project is at 3.9 {m from Bir Shikargarh Wildlife sanctuary and 1.6 Km
from Khol Hi Raitan wildlife sanctuary the project should take clearance under Environment
- Protection Act 1986. (Annexure-I) |

- Therefore, we had applied for EIA (Clearance as per EIA notification S.0.1533(E) dated
- 14.09.2006 under Environment Protection Rules 1986 as desired by Forest and Wildlife
- Department, Haryana 1

The EIA is granted to us under C tegory-89B) for which General conditions are not
applicable as per EIA notification S. .1533(E) dated 14.09.2006 which may be verified from
- | SEIAA or Regional office North, Ministry of Environment and Forests and Climate Change,

- Government of India, Bays No.24-25, Sector 31A, Dakshin Marg, Chandigarh. A copy of EIA
- granted as well as EIA notification Sc%fqedule—l is attached at Annexure-II.

- The General condition as Part-B (iv) that any other statutory clearance if applicable shall be
| iken, however, the Divisional Forest iofﬁcer in its letter dated 4.11.09 has clearly stated that
Jonly permission under relevant Rules of Environment Protection Act 1986 is required and we
' have obtained the same and therefore r!po other requirement was applicable to us.

' Later when we applied for validatioL of extension we have duly brought to the notice of
SEIAA Haryana again the Notiﬁcaiious of eco sensitive zones of 2016 namcly, The Bir
Shikargarh Wildlife Sanctuary was notified vide notification S.0. 3516(E) 23 Nov 2016 and Khol
'Hi Raitan Wildlife Sanctuary was notifi#zd vide notification S.0. 3308(E).— 24 Oct 2016. As per

Clause 4 -Table of both Notifications, the said project does not fall under prohibited category.
(A-ITI/A-TV)
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Ti. project falls under Item 12/ 16 rConstruction Activity” of Clause-4 of the notifications fqr
Bir Shikargarh Wildlife Sanctuary and Khol Hi Raitan Wildlife Sanctuary respectively and 1s
bevond 1 Km as per letter issued by| Divisional Forest Officer.

More than that the Eco sensitive zone Notifications very clearly states that for Ec?o sensitive
Zones development should be as per Zonal Master Plan. The Amravati project is a part of
Master Zonal Plan and is part of Sector-2 of Kala Parwanoo Urban Complex. The Master Zonal
plan 1s prepared in consultation with Environment, Forest, Urban Development, ‘Tourism,
Municipal, Revenue, Agriculture arid Haryana State Pollution Control Board. Therefore while
making this notification all depariments are well aware of the existence of the Amravati
Enclave project and notification clearly says that Zonal Master Plan shall not impose any
restriction on the approved existing land use.

I'herefore no other approval is applicable to us. If it was so while approving Zonal master Plan
the relevant departiments should haye known the same and 1ssued us a notice.

['he other relevant information as asked is as below:

2. Total area of the project is 118.33 dcres. Out of which 102.18 acre was already issued completion
certificate in 2001. f

|

3. Total Built up area of the project is 134560 Sq.M Refer EIA approval letter attached

4. Total cost of the projectis 2500 lacs Refer EIA approval letter attached

5. Date of Start of Project is 15.3.1996 (license no.33 of 1996 dated 15.3.1996 for 102.18 acre)

Only 16.15 acres was to be developed under the expansion as-per license No. LC 1302JD(B)
2008/8314 dated 24.9.2008 and that was done after taking EIA clearance under Environment
Protection Act, 1986 as asked by Forest and Wildlife Department in 2010.

6. Date of completion: Out of 118.33/acres 102.18 acre was already issued completion certificate in

2001. Of the remaining 16.15 acres the'Directorate of Town and Country Planning Haryana has given
partial completion certificate vide letter dated 2.9.15 and further also provided separate completion
certificate for completed blocks in group housing vide letter dated 27.1.2016.

Asondate construction over 2.6 Acres is left. The pending 2.6 Acres involve construction of 9 Storey

(33.8m) B1(new), B2 and service Apartments (216 Flats) and 4 Storey EWS block (64 Flats) with an
area of 24378 m* for which Extension of EIA was granted.

g o2

Letter from Divisional Forest officer, Forest and Wildlife Department
Copy of EIA clearance granted in 2010

Notifications of Bir Shikargarh Wi
23 Nov 2016

Notifications of Khol Hi Raitan Wildlife Sanctuary was notified vide notification S.0. 3308(E).—
24 Oct 2016

dlife Sanctuary was notified vide notification S.0. 3516(E)
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Y GOVERNMENT OF HARYANA . ‘ <5
STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY HARYANA
Bay No. 55-58, Prayatan Bhawan, Sector-2, PANCHKULA.

No. SEIAAHR/I0 53 Dot LS piars
To |

/Sj Amar Nath Aggarwal Investments Pvt. Ltd.
Colonisers & Land Developers.
S.C.0. 10, Sector-2, Panchkula.

Subject: Environmental Clearance.for expansion of Amravati Enclave
NH:-22, Shopping Mall + 1080 No. of Flats + Plots at village —
Bhagwanpur, Islamnagar and Chandimandir, Ambala ~Kalka
Natjonal Highway near Panchkula.

Dear Sir,

A
il ‘

This, has reference to your application no. ANAI-09/60 Dated
21.04.09 addressed to MS SEIAA received on 30.04.09 and subsequent letters
dated 24.06.09, ES.II.O9 & 08.02.10 seeking prior environmental clearance for
the above proje;ct under the EIA Notification, 2006. The proposal.has been |
appraised as per;s prescribed procedure in the light of provisions under the EIA
Notification, 20(?§ on the basis of the mandatory documents enclosed with the
application viz., Form-1, Forml-A & Conceptual Plan and the, additional
clarifications fumished in response to the observations of the Séate Expert
Appraisal Committee (SEAC) constituted by MOEF, GOl vide their Notification

21.4.2008, in its %n'deetings'held on 07.08.09 & 16.12.09 awarded “Gold”

| gradin
to the project. . | ;

(2]

It isjinteralia, noted that the project involves expansion of township

project at villag?'s’ Bhagwanpur, Islamnagar and Chandimardir, Ambala ~Kalka

National Highw’g:y near Panchkula, on total plot area of 118.33 acres The

PI'O'_]ect Proponegt had partially developed 102.18 acres of licenced area for
Wthh‘ completxof) certificate was issue on 26.12.01 and EIA Notification was not
applicable at tha%t time. The existing township of 102.18 acres includes 46.02

acres for t, ;
or plot dex:-elopment, 3.718 acrs under commercial sites (Shopping Mall), 9
acres for group housing and remaining area for dispensary, schools, STP, roads

foot '
ootpaths, and pg}_ks,etc. The Project Proponent has proposed to develop 16.15

acre i f i
s of licenced. area as an expansion of the existing project which includes 6.63

a ‘ v
cres for plot dgvelopment, 4.59 acres for construction of group housing and



remaning for commercial purposes. The existing builtup area of the project
(Shopping Mall & Group Housing) is 96128 sqmt and after expansion the total
builtup aresd will be 134560 sqmt. The total water reqmrernent will be 2902 KLD

out of which 707 KLD of water will be required for expansion project, which will

be met from existing 2no, of tube-wells The total waste water generation from

the expansion project will be 530 KLD and will be treated in STP of capacity
2150 KLD} which will be deveioped in 3 phases presentaly STP of 750 KLD
capacity ls, in operation, The treated water will be recycled/ reused leading to
- Zero dlSChal ge. Total solid waste generation will be 1048 Kg/day. About 50%
waste is expected to be blo-degradable The collected non blo-degradable solid
waste would be segregated and transported to a Govt. des:gnated waste disposal

site and bio- -degradable waste will be used for composting with in the complex.
The powel requirement will be 1280 KVA which will be supplied by Haryana

Vidyut Vnt\u an Nigam Ltd. The total parking spaces proposed are for 334 ECS,
Total cost’ et the development of expansmn project 13 Rs. 2500 lac.

(3]

The State Expert Appraisal Committee, Haryana after due
consnderat:on

of the relevant documents submitted by the project proponent and

addmonal clarification furnished in response to its observations have

1ecommended the grant of environmental clearance for the project mentioned
above Sub_]ECt to compliance with the stipulated condmons Accordingly, the
State I:nvuonment Impact Assessment Authority ' hereby accords necessary

envnonmcnml clearance for the project under Category 8(b) of EIA Notification

=006 subject 10 the strict compliance with the specific and general conditions
mentioned below:-

B
t

h

PART A!

SPECIFFC CONDITIONS:-

Construction Phase:-
[1] A

first aid room as proposed in the project report will be provided in

both during construction and operatlon of the project.

[i1] ,_Adequate drinking water. and sanitary facilities should be provided for
.construction workers at the site, Provision should be made for mobile
toilets. Open defecation by the laboures is strictly prohibited. The safe
dlsposal of waste water and solid waste generated during the
consn uction phase should be ensured.

—32 —
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[iii]

[iv]

[vii]

[viii]

[xii]

[xiii]
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All the topsoil excavated during construction activities should be stored

for use in horticulture/landscape development within the project site.
Disposal of muck during construction phase should not create any
adverse effect on the neighboring communities and be disposed taking

the necessary precautions for general safety and health aspects of
people, only in approved sites with the approval of competent authority.

Construction spoils, including bituminous material and other hazardous

materials, must not be allowed to contaminate watercourses and the

dump sites for such material must be secured so that they should not
leach into the ground water and any hazardous waste generated during
construction phase, should be disposed off as per applicable rules and

norms with necessary approval of the Haryana State Pc-llutlon Control
Board,

The diesel génerator sets to be used during construction phase should
be of low sulphur diesel type and should conform to Environment
(Pr otectlon) Rules prescribed for air and noise emission standards.

The diesel required for operating DG sets shall be stored in
underground tanks and if required, clearance from Chief Controller of
Explosives shall be taken. .

Ambient noise levels should conform to residentiél and commercial
standards both during day and night. Incremental pollution loads on the
ambient air and noise quality should be closely monitored during

construction phase. -Adequate measures should be taken to reduce

ambient air and noise level during construction phase, so as to conform
to thee stipulated standards,

Fly I‘cis,h should be used as building material in the construction as per
the provisions of Fly Ash Notification of September 1999 and amended
as on 27th August 2003.

Ready mixed concrete must be used in building construction.

Storm ‘water control and its re-use as per CGWB and BIS standards for
various applications.

Water demand during construction should be reduced by use of pre-
mixed concrete, curing agents and other best practices as referred.

Petills‘alon from Competent Authority for supply of water shall be
obtmned prior to operation of the project.

a4 T
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[xiv] Roof should meet prescriptive requirement as per Energy Conservation 37 S

" Building Code by using appropriate thermal insulation material to
fulfill requirement. ‘

[xv] Opaque, wall should meet prescriptive requirement as per Energy
Conservation Building Code which is proposed to be mandatory for all -
air conditioned spaces while it is aspirational for non-air-conditioned

spaces by use of appropriate thermal insulation material to fulfill
requirement. '

[xvi]  The anproval of the competent authority shall be obtained for structural

safety of the building due to earthquake, adequacy of fire fighting
equipments, etc. as pe'r‘ National Building Code including protection
measures from lightening etc. If any forest land is involved in the
proposed site, clearance under Forest Conservation Act shall be taken
from the competent Authority.

[xvii]

The pxo;ect proponent will use the water for construction phase through

tankers. However, prior permission from CGWA will be taken before
using the bore well water for constructlon purposes.
[xviii} The Pr o;ect proponent will construct rain water harvesting plts @ 1 pit

per g}cxe for recharging the ground water within the project premises.

[xix] The‘tpP will obtain and submit permission of the airport authority about

the belght of the bmldmg to SEIAA before starting construction process
of then project, if required.

Operation Phase:

(1]

Thciw' STP shall be installed for the treatment of the sewage generated to
the' prescribed standards including odour and treated effluent will be
recycled to achieve zero exit discharge. The STP should be installed at
the""t’axf',thest' place in the project area.

[ii] Sepax’;tion of the grey and black wéter should be done by the use of
dual plumbing line. Treatment of 100% grey water by decentralized
ueatment should be done ensuring that the re-circulated water should
have BOD maximum 10 pm and the recycled water will be used for
ﬂuahmg, gardening and DG set cooling.

[iii] lo disinfections of the treated wastewater ultra violate radiation or
ozonization should be used.




—1iv] The solid waste generated should be properly collected and segregated.
Bio-degradable waste will be decomposed at site and dry/ inert solid

waste should be dxsposed off to the approved gites for land ﬁllmg after
recovering recyclable material.

™ Diesel power generating sets proposed as source of backup powe
lifts, common area illumination and for domestic use should be of

enclosed type and conform to rules made under the Environment

(Protection) Act, 1986. The location of the DG sets should be in the

basement as promised by the project proponent with appropriate stack

henght i ¢ above the roof level of the building as per the CPCB norms.

The diesel used for DG sets should be of low sulphur contents

(iﬁéximum 0.25%).

vi) Ambiem Noise level should be controlled to ensure that it does not

exceed the preécribed standards both within and at the boundary of the
P1 oposed Township Project.

[vii] [a] The Project ‘Proponent should consult a good landscaping consultant and

_prepare a detailed plantation pattern for the entire township.

[b] The project proponent should maintain at least 20% as green cover area

lon tree plantation, The Project Proponent shall grow suitable trees in

open spaces and along the roads in the project area as well as in the

emstmg area preferably with local species so as 10 provxde protection

against particulates and noise. The open spaces inside the plot should be
f‘p;-eterably landscaped and covered with vegetation/grass.
[viii}]  Weep holes in the compound front walls shall be provided to ensure

‘natural drainage of rain water in the catchments area during the

monsoon period.

lix] “The project proponent shall setup rain water harvesting pits @ 1 pit/
“acre having 400 mm bore and 200 mm slotted pipe as proposed for roof

“run-off and surface run-off, as per plan submitted should be

. implemented. Before recharging the surface run off, pre- treatment

“must be done to remove suspended matter, oil and grease. The bore

. well for rainwater recharging should be kept at le

ast 5 mts. above the
1 ‘highest ground water table.

[x]

. The ground water level and its quality should be monitored regularly in
"t consultation with Central Ground Water Authority.

r for .
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[xii]

[xiii]

[Xiv]

[xv]

[xvi]

[xvii]

[xviii]

i

~N3~

There should be no traffic congestion near the entry and exist pointsgjé‘ G

from the roads adjoining the proposed project site. Parking should be
fully internalized and no public space should be utilized.

A report on the energy conservation measures conforming to energy
conservation norms finalized by Bureau of Energy Efficiency should be
prepared incorporating details abéut building materials & technology, R

& U Factors etc and submit to the SEIAA, Haryana .in three months
time.

Energy conservation measures like installation of CFLs/TFLs for
lighting the areas outside the building should be integral part of the
project demgn and should be in place before project commissioning.
Used CFLs and TFLs should be properly collected and disposed
oﬁ/sent Ton recyclmg as per the prevailing guidelines/rules of the
1egulaton..y authority to avoid mercury contamination. Use of solar

panels may be done to the maximum extent possible.

The solid waste generated should be properly collected and segregated
as per the requirement of the MSW Rules, 2000 and as amended from
time to time. The bxo—degradable waste should be composted at the site
ear mar ked within the project area and dry/inert solid waste should be

dxspose__d off to the approved sites for land filing after recovering
recyclable material.

The provision of the solar water heating system shall be as. per the

norms »specxﬁed by HAREDA and shall be made operational in each
bulldlng block

The pwJ.ect proponent will use the water from the already existing tube
wells for domestic purposes and commercial purpose only after getting

penisnon from CGWA or will use water supply from municipality
whichever is earlier during operational phase.

The traffic plan and the parking plan proposed by the PP should be
adhered to metlculously with further scope of additional parking for
future 1equuement There should be no traffic congestion near the entry
and ‘exit points from the roads adjoining the proposed project site.

Pankmg should be fully internalized and no public space should be
utilized.

Post project monitoring should be carried out after installing dust
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[xix] The Project Proponent shall comply with the EC BC norms. A 3—7 s

PART-B. GENERAL CONDITIONS:

(i) The environmental safeguards contained in the EIA/EMP Report should

be implemented in letter and spirit. ,
(i) Six monthly compliance reports should be submitted to the'HSPCB and
Regional Office, MOEF GOI, Northern Regxon Chandigarh and a
copy to the SEIAA Haryana,
[iii] The SI:IAA Haryana reserves the right to add additional safeguard
measures, .Subsequently, if found necessary. Environmental Clearance
granted’ wnll be revoked if it is found that false information has been

given for. gettmg approval of this project.

All ol,hu ;Statutory clearances such as the approvals for storage of diesel
from Chief Controller of Explosives, Fire Department, Civil Aviation
Departmént Forest Conservation Act, 1980 and Wildlife (Protection)
Act. 1972, PLPA, 1900, Forest Act, 1927 etc. shall be obtained, as

© appli cable by project proponents from the respective authontles prlor to
COI‘ISUUC'[IOI‘I of the project.

[v] The P_»lo;ect proponent  will not = violate any judicial

orders/pronouncements issued by the Hon’ble Supreme Court/High

Courts. -

o A\ LSt

Member Secretary,
State Level Environment Impact
Assessment Authority, Haryana, Panchkula.

Endst. No. SEIAA/HR/10 | '

------------------------

A copy of flle above is forwarded to the following:

The Addmonal Director (IA Division), MOEF, GOI, CGO Complex,
Lodhi Road New Delhi.

19

The chlonal ofﬁcer, Mmlstry of Environment Forests, Govt. of India,
Sector 31, Chandlgarh

The Chairman, Haryana State Pollution Control Board, Pki.

i

Member Sécretary,

Qénén ¥ awal Frnviranmaent Tmnaef
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MINISTRY OF ENVIRONMENT., FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 24th October, 2016

S.0. 3308(E):=-WHEREAS, a draft notification was published in the Gazette of India, Extraordinary,
notification of the Government of the India in the Minist

S.0. 1395 (E), dated the 21% May,2015, inviting objection,
within the period of sixty days from date on which cop
available to the public;

vide
ry of Environment, Forest and Climate Change vide number
s and suggestions from all persons likely to be affected thereby
ies of the Gazette containing the said notification were made

And whereas, objections and suggestions received from

all persons and stakeholders in response to the draft
notification have been duly considered by the Central Government;

WHEREAS, the Khol Hi Raitan Wildlife Sanctuary of 4883 he
located in Shiwalik hill system which is very near to Bir Shikargah Wildl
the two is about three kilometers and Khol Hai Raitan h
loam and has red colog because of more iron content;

AND WHEREAS, Khol Hi Raitan Wildlife Sanctuary is important and known for itg fauna, leopard is on the

top of hierarchy, other animals such as Cheetal or Spotted Deer, Sambar, Wild Boar, Rhesus Monkey, Langoor, Hyena,
Jungle Cat, Common Mongoose, Indian Fox, Jackal, Porcupine, etc.;

ctare is situated in the State of Haryana and
ife Sanctuary and the aerial distance between
as steep sloping hills and the soil of this Sanctuary is also sandy

AND WHEREAS, it is necessary td conserve and protect the area the extent and boundaries of which is
specified in paragraph 1 of this notification around the protected area of the Khol Hi Raitan Wildlife Sanctuary as Eco-

sensitive Zone from ecological and environmental point of view and to prohibit industrics or class of industries and their
operations and processes in the sajd Eco-sensitive Zone;

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) read with clause (v) and clause
ixiv) of sub- section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) and sub- rule (3) ofrule s
of the Environment (Protection) Rules, 1986, the Central Government hereby notifies an area with an extent of upto 925
meters from the boundary of the protected area of Khol Hi Raitan Wildlife Sanctuary in the State of Haryana as the Khol

Hi Raitan Wildlife Sanctuary Eco-sensitive Zone (hereinafter referred to as the Eco-sensitive Zone) details of which are
as under, namely:-

1. Extent and Boundaries of Eco-sensitive Zone.- (1) The Eco-ser

1sitive Zone varies from zero to 925 meters around
the boundary of Khol Hj Raitan Wildlife Sanctuary comy

drising an area of 1320 hectares approximately.
(2) The Eco-sensitive Zone is bounded by 30°42’[5.640"N latitude and 77°0°3
(point No.2 of Annexure I map); 30°43°55.091"N latitude and 76°54°12.405"E longitu
Annexure I map): 30°44°27.031 "N latitude and 76°56°11.013
and 30°40°9.132"N latitude and 76°57°0.902"E longitude tow

(3 The ma

4.688"E longitude towards East
de towards west (point No.22 of
"E longitude towards north (point No.8 of Annexure | map)
ards south (point No.42 of Annexure I map).

p of Eco-sensitive Zone boundary together with jts latitude

(4) The coordinates of Eco-
Annexure [,

and longitude is appended as Annexure [’

sensitive Zone and Wildlife sanctuary with its latitude and longitude is appended as

(5) The villages whose area or parts thercof falling within the Eco-sensitive Zone are, Firozpur, Dudhgarh,
Dhadwali, Kaadyani, Mandhna, Sisram, Jakhri, Chaudhari Bas, Tt

hattar, Jala, Ambwala, Kotian, Burj Tanda, Gumthala.
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2. Zonal Master Plan for Eco-sensitive Zone.~ (1) The State Government shall,
Zone prepare, a Zonal Master Plan, within a period of two years from the date of
Official Gazette, in consultation with local people and adhering to the

for the purpose of the Eco-sensitive
publication of final notification in the
stipulations given in this notification.

(2) The Zonat Master Plan shall be approved by the Competent Authority in the State Government,

(3) The Zonal Master Plan for the Eco-sensitive Zone shal
15 specified in this notification and also In consonance with the
by the Central Government, if any.

I'be prepared by the State Government in such manner as
relevant Central and State laws and the guidelines issued

(4) The Zonal Master Plan shall be prepared in consultation with all concerned State Departments, namely:-
(1) Environment:

(ii) Forest:

(iii) Urban Development;

(iv) Tourism:

(v) Municipa!;

(vi) Revenue;

(vii) Agriculture; and

(ix) Haryana State Pollution Control Board,

for integrating envirdnmental and ecological considerations into it.

(5 The Zonal Master Plan shall not impose any restriction on the approved existing land use, infrastructure and

activities, unless so specified in this notification and the Zonal Master Plan shall factor in improvement of all
infrastructure and activities to be more efficient and eco-friendly.

(6) The Zonal Master plan shall provide for restoration of
management of catchment areas, watershed mana,

needs of local community and such other aspects of

denuded areas, conservation of existing water bodies,
gement, groundwater management, soil and moisture conservation,
the ecology and environment that need attention.

) The Zonal Master Plan shall demarcate a
and kinds of forests, agricultural areas, fertile |
orchards. lakes and other water bodies.

11 the existing worshipping places, village and urban settlements, types
ands, green area, such as, parks and like places, horticultural areas,

(&) The Zonal Master Plan shall regulate development in Eco-sensitive Zone

S0 as to ensure Eco-friendly
development and livelihood security of local communities.

3, Measures to be taken by State Government.-

The State Government shall take the following measures for
giving effect to the provisions of this noliﬁcatign, namely:-

(1) Land use.- Forests, horticulture areas, a
n the Eco-sensitive Zone shall not be use
activities:

gr;'cultural areas, parks and open spaces earmarked for recreational purposes
d or converted into areas for commercial or industrial related development
Provided that the conversion of agricultural lands within the Eco-
recommendation of the Monitoring Committee, and with the

residential needs of local residents, and for the activities listed a
Table in paragraph 4, namely:-

sensitive Zone may be permitted on the
prior approval of the State Government, to meet the
gainst serial numbers 27, 37 and 42 in column (2 of the

(1) Small scale industries not causing pollution;
(1) Rainwater harvesting; and
(iit) Cottage industries including village artisans:

Provided further that no use of tribal land sh

actvities without the prior approval of the State Govern
the Constitution or the |

all be permitted for commercial and industrial development
ment and without compliance of the provisions of article 244 of
aw for the time being in force, including the Scheduled Tribes and other Traditiona! Forest
Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):

Provided also that any
the State Government, after obt
said error shall be intimated to

CITor appearing in the land records within the Eco-sensitive Zone shall be corrected by
aining the views of the Monitoring Committee, once in each case and the corrcction of
the Central Government in the Ministry of Environrqent, Forest and Climate Change:

Provided also that the above corr

ection of error shall not include change of land use in any case except as
provided under this sub-paragraph:

ok SR

R4
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Provided also that there
area and efforts shal] be made to reforest the unused or

(2) Natural Springs.~ The catchment areas of all natura] springs shall be identified and plans for their conservation anq
rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall b!s drawn up by the State
Government in such A manner as to prohibit development activities at or near these areas which are detrimental to sy},
areas.

(3) Tourism.~ (a) The activity relating to tourism within the Eco-sensitive Zone shall be as per Tourism Masre:r Plan,
which shall form part of the Zonal Master Plan.

(b) The Tourism Master Plan shal] pe prepared by the Department of Tourism, Government of Haryana in consultation
with the Department of Revenue and Forests, Government of Haryana.

(i) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shal] be in
accordance with the €co-tourism guidelines issued by the National Tiger Conservation Authority, Ministry of
Environment, Forest and Climate Change (as amended from time to time) with emphasis on cco-tourism, eco-education
and eco-development and based on carrying capacity study of the Eco-sensitive Zone;

(1) MEW construction of hotels and resorts shall not he permitted within the Eco-sensitive Zone;

(iii) till the Zonal Master Plan is approved, development for tourism and expansjon of existing tourism activities
shall be permitted-by the concerned regulatory authorities based on the actual site specific serutiny and recommendation

of the Monitoring Gommittee.

(4) Natural Heritage.- A} sites of valuable natural heritage in the Eco-sensitive Zone such as the gene pool reserve
areds, rock formations, waterfalls, springs, gorges, Broves. caves, points, walks, rides, cliffs, etc. shall be identified and
preserved and proper plan shall be drawn up for their protection and Conservation, within six months from the date of
publication of this notification and sych plan shall form part of the Zonal Master Plan

(5) Man-made heritage siteg. - Buildings, Structures, artefacts, areas and precincts of historical, architectural, aesthetic,

and cultura] significance shal] be identified in the Eco-sensitjve Zone and plans for their conservation shall be prepareq
within six months from the date of publication of this notification and Incorporated in the Zonal Master Plan.

(6) Noise pollution.- The Environment Department of the State Government shall draw up guidelines and regulations for
the control of noise pollution in the Eco-sensitive Zone in accordance with the Provisions of the Ajr (Prevention and
Cortro) of Pollution) Act, 1981(14 of 1981) and the rules made thereunder. ane

(7) Air pollution.. The Environment Department of the State Government shall draw up guidelines and regulations for
the control of ajr pollution in the Eco-sensitive Zone in accordance with the provisions of the Air (Prevention and
Control of PnHution) Act, 1981 (14 of 1981) and the rules made thereunder.

(8) Discharge of ¢ffluents.- The discharge §f treated effluent in Eco-sensitive Zone ¢
Provisions of the Water (Prevention and Contro] of Pollution) Act, 1974(6 of 1974) and ¢

(9) Solid wastes. - Dispogal of solid wastes shall be as under:-

(i) the solid waste disposal in Eco-sensitive Zone shall be carried out ip accordance with
Waste Management Rules, 2016 published by the Government of India in the Ministry ¢
Climate Change vide notification number S.0. 1357 (E), dated the gt Apri

(if) the local authorities sha]| draw up plang for the segreg
components:

(1ii) the brodegradable material shall pe recycled preferably through com

(iv) the inorganic material may be disposed in ap environmey

th ‘ - di : Mally acceptable manner at site(s) identified outside the Egp.-
Sensitive Zone and no bummg Orincineration of solid wasteg i

shall be permitted in the Eco-sensitive Zone.
(;I\()) Bio-medicaj waste.- The bio-medica] waste disposal in the B
with the Provisions of the Bio-Medical Waste Management Rules

Ministry of Environmcnt, orest and Climate Change vig, notification number G.S.R 343 (E), dated the 28t March
2016, ag amended from time to time. ’

(1 I). \’cfligula’r. traffic. - The vchjcular movement of traffie shall be regulated in habitat friendly manner and speéiﬁc
provisions in thjg regard shal] he lacorporated in the Zonal Master Plan and ti) such time as the Zonal master plan is

prepared and approved by the Ministry of Environmem, Forest and Climate Change, Monituring Committee sha)

Monitor compliance of vehicular movement under the relevant Acts and the rules anq regulations made thereunder
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4. List of activities prohibited or to pe regulated within the Eco-sensitive Zone.- All activitjes in the Eco.
sensitive Zone sha]] be governed by the Provisions of the Environment (Protection) Act, 1986 (29 of 1986) and the ruleg
made thereunder and shall be regujateq in the manner specified in the Table below, namely:-

TABLE

'[(,‘om.mercial Mining, stone quarrying  and

(a) All new and existing mining (minor and major minerals),
crushing units

stone quarrying and crushing units are prohibited except for
the domestic needs of bona fide 1oca] residents,

(b) The mining operationg sha|j strictly be in accordance with
the orders of the Hon’ble Supreme Court dated 04.08.2006 n |
the matter of T.N. Godavarman Thirumulpad vs: UOI in
W.P.(C) No.202 of 1995 and dateq 21.04.2014 in the matter
of Goa Foundation Vs. UOI in W.P.(C) No.435 of 2012,

__‘Nﬁ—_\s“* T . . . .
Setting up of saw mills, No new ang €Xpansion of existing saw mills, shall be

itted within the co-sensitive Zope,
i o _.| permitted within the n . [t
l Setting s stries causing water or ajy or ' No new or €xpansion of polluting industries in*the Eco- '
| soil sezpollution, sensitive Zone sha] pe permitted,
BB St 4 U
4,
| s

|
Prohibited (except as otherwise provided) as per applicable I

laws.
= ﬁw,_\\\\\

NN.._\,__NN,_,*\\J
| 5. Commercia] use of firewood. Prohibited (except as otherwige provided) ag per applicable |
| . laws,
Tetah el r—— 3 , , S & i
| 6. Establishment of new major  hydroelectric Prohibited (except as otherwise providad) as per applicable |
| projects. laws. !
] \"”‘\\““—\*“\* \\“\M*ﬁ-\\'\\"i
|7, | Uses of plastic carry bags. J Prohibited (except as otherwige provided) as per applicable |
Z laws. |
BN o "'“‘"“*"*T“\"\“"‘\“" Y e ‘“.\.\~‘”M“"f“*’“—, ;
8. Discharge of unireated effluens anc solid waste / Prohibited (except ag otherwise provided) as per applicable |
in natura) Water bodies or land area, laws, -
S — : ——
[ 9. Scttmg—up of Medium Density Fiberboard/

Prohibite
] Pogio{o&afd Units/ Plansg, i _Iaws.
10. Serting—up of brick kilns.
T e R LS
LL. Commercia] helicopter services.

R - R |
12, Erection of mobile Tower.

— ——
{

authority jp the State
(b) The felling of trees shal be regulated in accordance with

the provisiong of the concerped Central or State Act and the
el rules made therd under.
e ———— 't unde
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ol — S,
Commercial establishment of hotels and resorts.

|

|
|

No new commercial hotels and resorts shall be permitted
within one kilometer of the boundary of the protected areg or
up to the boundary of the Eco-sensitive Zone whichever g
nearer except for accommodation for temporary Occupation
of tourists related to eco-friendly tourism activities:

Provided that, beyond one kilometer Or up to the extent of
the Eco-sensitive Zone, all new tourism  activities o
expansion of existing activities shal] be in conformity with

the Tourism Master Plap,
SRR B v s e O B s o Lo S D N
115 Undertaking  activities related to tourism like Regulated under applicable Jaws, A\ﬂ
[

e i over-flying the sanctuary area by hot-air
h 4 balloons, etc.
iy e .‘>_.-“‘_—--MM——‘ 5 “ . .
Construction activities, (a) No new commercial construction of any kind shajj be
permitted within ope kilometer from the boundary of
protected area or up to the boundary of the Eco-sensitive
Zone whichever is nearer.

‘ .

| Provided that, Joca] people shall be permitted to undertake
’ construction in their land for their residential use including
i the activities listed in sub-paragraph (1) of paragraph 3

I (b) Beyond one kilometer upto the extent of Eco-sensitive

|

N

i small scale industries not causing pollution shall be regulated
| i / ' and kept at the minimum, with the prior permission from the
3 - l competent authority asg per the applicable rules and

! (¢) Provided further that the construction activity related to }
!
regulations, if any. |

,,,,, 5 S — ] ' R R
' stic cha fagriculture systemn, IR llated under applicable laws. |
3 el .__[E.}E,ﬂfﬁif’_.igf"fiffﬂfi’l - ! «.gﬂ*i_iﬁnﬁ__*w_%wym‘,.MNW“{
| | Commercial water resources including ground | (a)The extraction of surface water and ground water shall be j
Water harvesting. | permitted only for bgng Jide agricultural use and domestic |

consumption of the"sccupier of the land.

(b) The extraction of surface water and ground water for ,
I ‘ industrial or commercia] use including the amoynt that cap
be extracted, shall require prior written permission from the
concerned Regulatory Authority.

: 3 (c) No sale of surface water or ground water shaj] -be ’
J | | permitted. |
; | | (d) Steps shall be taken to prevent contamination or pollution |
‘ of water from any source including agriculture, \J
- — —— - e
i |19 Erection of electrical cables Promote underground cabling.

telecommunication towers,

Fencing of existing premiges of hotels and
lodges.

Widening and strengthening of existing roads
and construction of Nnew roads.

Shall be done with proper Environment Impact Assessment
{ Movement of vehicular traffic a night
e~ 7 HAllicatai

and mitigation measures, as applicable
T r———— = TIeasures, as ap ik

' Regulated fop commercial purpose under applicable laws, !

Regulated under applicable laws. o Aol ]
Regulated under applicable laws,
Regulated under applicable [aws,

Regulated under applicable laws, %'

Introduction of exotic species,
Commercial Sign boards and hoardings,

Alr and vehicular pollution,

Protection of hi]] slopes and river banks
Reiumtintt Solly =

—_— ]

Nou-polluting, non-hazardous, small-scale and service |
industry, agriculmre,(ﬂoriculture, horticulture of agro-based |
industry producing products from indigenous goods from the !
| Eco-sensitive Zone which do not cause any adverse impact |

ey w_‘_‘_W_'____A_wwr_m‘_»k“mw_“mbn environment shal] be permitted.

N— Sm—le e

Small scale industries not causing pollution.

|
|
1
iz ]

SO#




(¢) Regional Officer, Haryana

(d)
(e)
(H
(8)
(b

Terms of Reference:

(2)
3)
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Discharge of treated effluents i natural water

B I e MR
Recycling of treated effluent shaj] be encouraged and for
disposal of sludge or solid wastes, the existing regulations
shall be followed.

bodies or land area,

i ‘\,M\—
Collection of Forest produce or Non-Timber

Forest Produce (NTFP).

Laying of transmission ang distribution system
above 33Ky

Solid Waste Management
biniotiolad il
j Eco—tourism

|

| Regulated under applicable laws.
— —

e o AEULNGM
C. Promoted Activities: |
————— - ——— ___\_.‘,_.__.\{
ractices by | Permitted under applicable laws.

farming and fisheries,

. B e
Rain water harvestmg.
o ..“.\_,,._‘\\~\
Organic farming. s
Adoption of green technology for 4] activities,
Sl e

Use of renewable energy sources.

 Fomoin T —
Vegetative fencing,

o ———

Shall be actively promoted.

Shall be actively promoted.
Permitted under applicable laws.

Permitted under applicable laws.

Cottage industries including village artisans, etc,
2 e |
Agriculture Operations including plantation,

horticulture and orchards.

Shall be actively promoted.
Permitted under épplicB)Ie laws,

Shall be aéﬁvely;fpfomoted;
Shall be actively promoted.

District Town Planner, Panchkulg - Member;
One expert in the areg of ecol
Divisiona] Wildlife Ofﬁcer,
Representative of State Big

Deputy Conservator

08y and environmen; to be nomi
Panchkula — Member;

i)iversity Board-—’Member;

nated by the Government of Haryana - Member;

of  Forests (Territorial) Panchiila -Metr‘ib‘er"Se“drétaryﬁ

o Figal,
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the Central Government in the Ministry of Environment, Forest and Climate Change for prior environmental

clearances under the provisions of the said notification.

(5 The activities that are not covered in the Schedule to the notifigation of the Government of India in the
erstwhile Ministry of Environment and Forests number S.0. 1533(E), dated the 14% September, 2006 and are
falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph

4 thereof, shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and
referred to the concerned Regulatory Authorities.

(6) The Member Secretary of the Monitoring Comumittee or the concerned Deputy Commissioner(s)shall be
competent to file complaints under section 19 of the Environment (Protection) Act, 1986 (29 of 1986) against
any person who contravenes the provisions of this notification.

(7N The Monitoring Committee may invite representatives or experts from concerned Departments, representatives
from Industry Associations or concerned stakeholders to assist in its deliberations depending on the
requirements on issue to issue basis.

(8) The Monitoring Committee shall submit the annual action taken report of its activities as on 31* March of

every year by 3 0™ June of that year to the Chief Wild Life Warden of the State per pro forma appended at
Annexure II1L

(9) - The Central Government in the Ministry of Environment, Forest and Climate Change may give such
directions, as it deems fit, to the Monitoring Committee for‘effective discharge of its functions.

3
6. The CeritiailsGovernment and State Government may specify additional measureg, if any, for giving effect to
provisions of this netification.

% The provisions of this notification shall be subject to the orders, if any, passed, or to be passed, by the Hon’ble
Supreme Court of India or the High Court or National Green Tribunal.

{F. No. 25/29/2014-ESZ/RE]
Dr. T. CHANDINI, Scientist ‘G’

Annexure 1

Map of Eco-sensitive Zone boundary of Khol Hai Raitan wildlife Sanctuary, Haryana together with its
latitudes and longitude of extremes and extent.
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The coordinates showing prominent points of the outerboifida
Wildlife Sanctuary,

e

__Longitude

Annexure [
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| Annexure [j]
L i Proforma of Action Taken Report:- Eco-sensitive Zone Monitoring Committee..
l. Number and date of Meetings:
2. Minutes of the meetings: Mention Mam noteworthy pounts. Attached Minutes of the meeting on Separate
Annexure,
3. Status of prépdration of Zonal master Plan including Tourism master Plan:
w
4 Summary oftases dealt for rectification of error apparent on face of land record.
B Details may be attached as Annexure
-1 Summary of cases Scrutinised for activities covered under the Environment Impact Assessment Non’ﬁcation,_
2006: ’
Details may be attached as Separate Annexuyre
6 Summary of case scrutinised for activities not covered the under Environment Impact Assessment Notification
2006
Detaijls may be attached ag S€parate Annexure, ~
= 7 Summary of complaints ledged under Section 19 of Environment (Protech"ﬁn) Act, 1986: =
8. Any other matter of importance: "
*

—— — : . : : —
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NOTIFICATION
New Delhi, the 23rd Novcmber, 2016

S.0. 3516(E).-WHEREAS, a drafts otification wag published in the Gazette of India, Extraordinary, vide
notification of the Government of India 4t the* inistry of Environment, Forest and Climate Change number S.0. 1447,
dated the 26 May, 2015, inviting objections and suggestions from al} persons likely to be affected thereby within the

period of sixty days from date on which copies of the Gazette contaifing the said notification Were made available 1o the

public;

Iders in Yesponsé to the draft

eclona grangdis (Teak)-have'also been done and among fauna, leopard is on the
ey, Langoor, Hyaena, Jungle Cat,

e i )
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, E, in exercise of the powers conferred by Sub-section (1), clause (v) and clayge (xiv) of sub-
~Section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with Sub-rule (3)

uptol1200 metres from the boundary of the Bir Shikargarh Wildlife Sanctuary in’ the State of Haryana as the Bjr
Shikargarh Wildlife Sanctnary Eco-sensitive Zone (hercinafter referred to ag the Eco-sensitive Zone), details of which are

Extent and boundarjes of Eco-sensitive Zone.-(l) The Eco—sensitive Zone varies from zerg to 2310 meters aroynd
; the bounclary of Bir Shikargarh Wildlife Sanctuary and the tota] areq falling under the Eco-Sensitive Zone is 113
hectares @pproximately,

(2) Bir Shikargarh Wildlife Sanctuary ig situated in the Panchkula District of Haryana State between 300 44067
10300473401 North latitude anqg between 760 56'34.05" 1o 760 59'38.62" East longitude,

(3) The map of Eco-sensitive Zone boundary together with itg latitude and longitude ig appended as Ap nexure |.
(4) The coordinates of Eco-sensitjve Zone with jtg latitude and longitude is appended as Annexure IJ.
(5) The villages whoge area or partg thereoffalling within the Eco-sensitive Zone are appended ag Annexure—III.

2. Zonal Master Plan for Eco-sensitjye Zone.- (1) The State Government shall, for the purpose of the Eco-sensitive
Zone Prepare, a Zonal Master Plap, Wwithin a period of tWo years from the date of publication of final notification ip the

Official Gazette, in consultation with local people and adhering to the stipulations given in this notification,
L (2) The Zondl’;:l&(l&ster Plan shal] pe approved by the Competent Authority in the State Government.
H “‘a‘.

(3) The Zonal Master Plan for the Eco-sensitive Zone shal] be prepared by the State Government in such manper g

is specified in this notification ang also in consonance with the relevant Cengra] and State laws and the guidelines issued
by the Central (xovernment, if any.

(4) The Zonal Master Plap shall be prepared in consultation with 4 concerned State Depamnents, namely:-
(1) Environment;
. (ii) Forest:
(il))  Urban Development;
(iv) Tourism; -
(v) Municipal;
(vi) Revenue;
(vii) Agriculture; ang

i ‘ (ix) Haryana State Pollution Contro oard,

for integrating €nvironmental anq ecological considerations into it.
(5) Th %

Lo “u-y‘.r.-v.- % -:m

- i :
BT FACUINT

(6) The Zonal Master plan sha provide for festoration of denuded areas, conservatjop of existing water bodies,
management of catchment areas, watershed Management, groundwater Mmanagement, soil and moisture conservation,

(7) The Zona) Master Plap shall demarcate

all the
and kinds of forests, agricultura] areas, fertjle lands, green areas, such ag, Parks and [ike places horticultura] areas,
orchards, [akes and other water bodies.

| (8) The Zona| Master pJap shal] regulate development in Eco-sensitive Zone as to ensure Eco~friendly dcvelopment
i for livelihood Security of local Communitieg :
3

3 Measures ¢ be taken by State Government.-'l"he State Government shall take the following measures for
8iving effect to the Provisions of this Notification, Namely:.

(1 Landuse.. Forests, horticulture areas, agricultyry| areas, parks ang Open spaceg Cdrmarked for reCreationg|

Purposes in the f O-sensitive Zope shall not pe used or converteq into areas for Commercia] ior industria] related
development activities: '

Provided thay the conversion of agricultura] lands withiy the Eco-sensitive Zone may pe permitted on the

tecommendatiop of the Monitoring Committee, and with the prior approya] of the State Government, to meet the
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residential necds of local residents

» and for the activities listed against serial numbers 24,32 and 37 i column (2) of the
Table in paragraph 4, namely: .

(1) Small scale industries not causing pollution;
(i) Rainwater harvesting; and
(111) Cottage industries including village artisans:

Provided further thar N0 use of tribal land shall pe permitted for commercial and industrial development
activities without the prior approval of the State Government and without compliance of the provisions of article 244 of
the Constitution or the law for the time being in force, including the Scheduled Tribes and other Traditiona] Forest
Dwellers (Recognition of Forest Rights) Act, 2006 (2 0f 2007):

Provided also that any error appearing in the Jand records within the Eco-sensitive Zone shal be corrected by
the State Government, after obtaining the views of the Monitoring Committee, once in each case and the correction of
said error shal] be intimated to the Central Government in the Ministry of Environment, Forest and Climate Change:

Provided also that the above correction of error shalj not include change of land use in any case except as
provided under this sub-paragrapb:

Provided also that there shall be no consequential reduction i green area, such as foregt area and agricultura)
ared and efforts shal| pe made to reforest the unused or unproductive»agricultural areas.

(2) Natural Springs.-The catchment areag of a]] natural springs shall pe identified and plans for their conservation
and rejuvenation sha) be incorporated in the Zonal Master Plan and the guidelines shal] be drawn up by the State

Government in such ‘a“manner as to prohibit the development activities at or near these areas which are detrimenta] to
such areas.

(3) Tourism.~(a) The activity relating to tourism within the Eco-sensitive Zone shall be as per Tourism Magter
Plan, which shaj form part of the Zonal Master Plan.

(b) The Tourism Master Plap shall be Prepared by the Department of Tourism, Government of Haryana ip
consultation with Department of Revenue angd Forests, Government of Haryana,

(c) The activity of tourism shall be regulated as under, namely:;-

(1) all new tourigm activities or €xpansion of existing tourism activities within the Eco-sensitive Zone shall be in
accordance with the eco-tourism  guidelineg issued by the National Tiger Censervation Authority, Ministry of

Environment and Forest and Climate Change (as amended from time to time)- with emphasis on eco-tourism, eco-
education and eco-development ang based on carrying capacity study of the Eco-sensitive Zoneg;

(1) New construction of hotels and resorts shall not be permitted within the Eco-sensitive Zone;

(iii) till the Zonal Master Plan jg approved, development for tourism anq €Xpansion of eXisting tourism activities

shall be permitted by the concerned regulatorg’; authorities baged on the actual sjte specific scrutiny and recommendation
of the Moniton’ng Committee, &

(4) Natura] Heritage.~ All sites of valuable natura) heritage in the Eco-sensitive Zone, such g

(5) Man-made heritage sites,- Buildings, Structures, artefacts, areag and precincts of historical, architectura,
aesthetic, and cultura] significance shall be identified in the Eco-sensitive Zone and plans for thejr conservation shal] be

Prepared within sjy months from the date of publication of this notification and Incorporated in the Zonal Master Plan,

(6) Noise pollution.- The Environment Department of the State Govern
regulations for the control of nojse pollution in the Eco-sensitj

(Prevention and Contro] of Pollution) Act, 1981(14 of 198 1) and the ryjeg made the;

(8) . Discharge or effluents.- The discharge of treated effluent in Eco- iti
Provisions of the Water (Prevention ang Control of Pollution) Act, 1974(6 of 1974) and the

) Solid wastes. - Disposal of solid Wwastes shall be ag under:-
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(i) the solid waste disposal in Ece-sensitive Zone shall be carried out in accordance with the provisions of the Solid
Waste Management Rules, 2016 published by the Government of India in the Ministry of Environment, Forest and
Climate Change vide notification number 3.0. 1357(E), dated the 8" April, 2016 as amended from time to time;

(ii) the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-biodegradable
components;

(iii) the biodegradable material shall be recycled preferably through composting or vermiculture;

(iv) the inorganic material may be disposed in an environmentally acceptable manner at site(s) identified outside the Eco-
sensitive Zone and no burning or incineration of solid wastes shall be permitted in the Eco-sensitive Zone.

(10) Bio-medical waste.- The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out in
accordance with the provisions of the Bio-Medical Waste Management Rules, 2016 published by the Government of

India in the Ministry of Environment, Forest and Climate Change vide notification number G.S.R. 343(E), dated the
28th March, 2016, as amended from time to time.

(11) Vehicular traffic. - The vehicular movement of traffic shall be regulated in a habitat friendly manner and
specific provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal Master
Plan is prepared and approved by the competent authority in the State Government and the Monitoring Committee shall
monitor compliance of vehicular movement under the relevant Acts and the rules and regulations made thereunder.

4. List of activities prohibited or to be regulated within Eco-sensitive Zone.-All activities in the Eco-sensitive
- ‘ Zone shall be govemed by the provisions of the Environment (Protection) Act, 1986 (29 of 1986) and the rules made
‘ thereunder and shaltsBe regulated in the manner specified in the Table below, namely:- ¢

e TABLE

3 i SI. No. : Activity Remarks

: | (1) : 2 (3

am—

A. Prohibited Activities:

I —

1 Commercial Mining, stone quarrying and | (a) All new and existing mining (minor and major |
‘ crushing units. minerals), stone quarrying and crushing units are
prohibited except ‘for the domestic needs of bona fide
local residents. —

(b) The mining operations shall strictly be in accordance
with the orders of the Hon’ble Supreme Court dated

! ‘ 04.08.2006 in the matter of T.N. Godavarman
- 5 Thirumulpad Vs. UOI in W.P.(C) No. 202 of 1995 and
J dated 21.04.2014 in the matter of Goa Foundation Vs,

UOI in W.P.(C) No. 435 of 2012.

Setting up of saw mills,

(3]

No new and expansion of existing saw mills shall be
permitted within the Eco-sensitive Zone.

| 3. Setting up of industries causing water or air or | No new or expansion of polluting industries in the Eco-
| soil or noise pollution. sensitive Zone shall be permitted.
1 i TN )
4. Use or production of any hazardous substances. Prohibited (except as otherwise provided) as per
| applicable laws.
e T PNES - - T = e T
5. Commercial use of firewood, Prohibited (except as otherwise provided) as per
applicable laws. i
6. Yis:tgblishment of new major hydroelectric | Prohibited (except as otherwise provided) as per
1 projects. applicable laws.
} ol | - 7
4 x 7. Discharge of untreated effluents and solid waste

Prohibited (except as otherwise provided) as per;
applicable laws, i

in natural water bodjes or land area.

e

Setting-up of brick kilns. Prohibited (except as otherwise provided) as per

applicable laws.

‘-N—“M__
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Commercial helicopter services.

Prohibited (exce

Pt as otherwise provided) as per
applicable laws,

| f
| e NS S—— et e e — s SRy
f Uses of plastic carry bags.

. . o
Prohibited (except as otherwise provided) as per

applicable laws,

—— et
11 Commercial establishment of hotels and resorts.

No new commercia] hotels and resorts shal] be permitted
within one kilometer of the boundary of the protected
area or up to the boundary of the Eco-sensitive Zone
whichever is nearer except for accommodation for
temporary occupation of tourists related to eco-friendly
tourism activities:

Provided tha, beyond one kilometre Or up to the
extent of the Eco-sensitive Zone, all new tourism
activities or expansion of existing activities shall be in
conformity with the Eco-Tourism Master Plan.

!
Commercial eco-tourism  establishments IS to be |
regulated strictly in accordance with "The guidelines for f
taking non-forestry activities in Wild life habitats" |
issued vide F. No. 610/201] WL dated 15-03.201] by |
the Mmistry of Environment and Forest (WL DiviSion),
New Delhi and National Tiger Conservation Authority
Guidelines (if applicable).

(a) No new commercial construction of any kind shall
be permitted within one kilometre from the boundary of
protected area or up to the boundary of the Eco-sensitive
Zone whichever js nearer:

* s “'WWM
Constru

ction activities,

Provided that, local people shall be permitted to [
undertake construction in their land for their residentia]

use including the-activities listed in sub-paragraph (1) of ;
paragraph 3: f

Provided further that the construction activity related
to small scale industries not causing pollution shal] be
regulated and kept at the minimum, with the prior
permission from the competent authority as per the
applicable rules and regulations, if any, f

(b) Beyond one kilometre upto the extent of Eco.
Sensitive Zone, construction for bone fide loca needs
shall be allowed and other construction activities and }
!

!

construction and augmentation of civie amenities shal]
be regulated ag per the Zonal Master Plan

.N‘..‘.__A_._ﬁ\: S e
Felling of trees. (a) There shall be o felling of trees on the forest land or
Government or fevenue or private lands without prior

permission of the competent authority in the State
Govemmem.

(b) The felling of trees shall be regulated in accordance
with the provisions of the concerned Central or State
Act and the rules made there under.

Regulated under applicable laws.

—— Loz

..... —
Drastic change of agriculture system,

e A
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1S, Commercial water resources including ground | (a)The extraction of surface water and ground water
water harvesting. shall be permitted only for bona fide agricultural use and
domestic consumption of the occupier of the land.
(b) The extraction of surface water and ground water for
industrial or commercial use including the amount that
can be extracted, shall require prior written permission
from the concerned Regulatory. Authority.
(c) No sale of surface water or ground water shall be
permitted. '
(d) Steps shall be taken to prevent contamination or
pollution of water from any source including agriculture.
];7' Ere—clion of electrical cables and | Promote underground cabling.
telecommunication towers.

17. Fencing of existing premises of hotels and Regulated under applicable laws.

lodges.

18. Widening and strengthening of existing roads | Construction of new roads and widening /repair of

and construction of new roads. existing roads in the Eco-sensitive Zone should be
) regulated and done with minimal impact.
19. Movezr?i'f’é‘ig of vehicular traffic at night. Regulated for commercial purpose under applicable
) laws.

20. Introduction of exotic species. Regulated under applicable laws.

2] Commercial Sign boards and hoardings. Regulated under applicable laws.

22, Air and vehicular pollution. Regulated under applicable laws.

23, Protection of hill slopes and river banks. Regulated under applicable laws.

24 Small scale industries not causing pollution. Non-polluting, non-hazardous, small-scale and service |
industry, agriculture, floriculture, horticulture or agro- }
based industry producing products from indigenous |
goods from the Eco-sensitive Zone which do not cause
any adverse impact on environment shall be permitted.

25. Discharge’ of treated effluents in natural water Recycling of treated effluent shall be encouraged and for

bodies or land area, disposal of sludge or solid wastes, the existing
i regulations shall be followed.
26. Collection of Forest produce o?l Non-Timber | Regulated under applicable laws. !
Forest Produce (NTFP).
27 Securﬂxty Forces Camp. Regulated under applicable laws.
28. Collection of boulders, gravel and sand from the Regulated under applicable laws.
river beds.
29 Laying of transmission and distribution system | Regulated under applicable laws,
above 33KV, ‘
30. New wood based industry. No establishment of new wood based industry shall be
permitted within the units of Eco-sensitive Zone:
Provided that new wood based industry may be set
up in the Eco-sensitive Zone using 100% imported
. wood stock. .

32.

—

C. Promoted Activities:

Ongoing agriculture and horticulture practices by
local communities along with dairies, dairy
farming and fisheries.

Permitted under applicable laws,

Rain water harvesting.

Shall be actively promoted.
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Organic farming.

Shall be actively promoted.

Adoption of green technology for all activities,

Shall be actively promoted.

Use of renewable energy sources.

Permitted under-applicable laws.

Vegetative fencing.

Cottage industries including village artisans, etc.

Permitted under applicable laws, J

bt FRE
Shall be actively promoted. |

Agriculture  operations including  plantation,
horticulture and orchards.

Permitted under applicable laws. ’

Skill development.

Agro Forestry.

Shall be actively promoted,

RN |
B Rhig

Shall be actively promoted.

| Environmental Awareness.

Shall be actively promoted. I
,,,,, \J\\ﬁ_,ﬂ_“.___—“‘__~~ RERECCIRY

S. Eco—sensiﬁ\ief_zqone Monitoring Committee.- (1) The Central Government hereby constitutes the Monitoring
Committee, for éﬁ'e_%ﬁve monitoring of the Eco-sensitive Zone, which shall comprise of the following, namely:-
L

(a) issioner, Panchkula - Chairman;

(b) A representatives of Non-governmental Organisations working in the field of environment (including heritage
conservation) to be nominated by the Government of Haryana for a term of three year — Member;

(c) Regional Officer, Haryana State Pollution Control Board Member;

(d) District Town Planner, Panchkula - Member;

(e) one expert in the area of ecology and environment to be nominated by the Government of Haryana - Member:

(£) Divisional Wildlife Officer, Panchkula — Member;

(8) * Member of State Biodiversity Board - Member ~

(h) Deputy Conservator of F orests (Territorial) Panchkula- Member Secretary:

6. Terms of Reference:

(1 I'he Monitoring Committee shall monitor the compliance of the provisions of this Notification.

(2) The tenure of the Mom’toring Commi'tSee and the subject expert would be three years.

3) The activities that are covered in the Schedule to the notification of the Government of India in the erstwhile
Ministry of Environment and Forests number S.0. 1533(E_), dated the 14" September, 2006, and are falling in
the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof,
shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and referred to
the Central Government in the Ministry of Environment, Forest and Climate Change for prior environmenta]
clearances under the provisions of the said notification.

(4) The activities that are not covered in the Schedule to the notification of the Government of India in the
c'st_while Ministry of Environment and Forests number S.0 1533(E), dated the llkf September, 2006 and are
falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph
4 thereof, shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and
referred to the concerned Regulatory Authorities. -

(5 The Member Secretary of the Monitoring Committee or the concerned Deputy Commissioner(s) shal] be
competent to file complaints under section 19 of the Environment (Protection) Act, 1986 (29 of 1986) against
any person who contravenes the provisions of this notification,

(6) The Monitoring Committee may invite .represematives Or experts from concerned Departments, representatives
from Industry  Associations Or concerned stakeholders to assist in its deliberations depending on the

requirements on issue to issue basis.

¥ The Monitoring Committee

Annexure [V,

shall submit the annuaj action taken report of jts activities as on 31™ March of
every year by 30" June of that year to the Chief Wild Life Warden of the State per proforma ap

pended ar
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(8)  The ‘Central Government .in_the Ministry of Environment, Fo

rest and Climate Change may give such
directions, as it deems fit, to the Monitoring Committee for effecti

ve discharge of its functions.
73 The Central Government and State Government m.:ay specify additional measures, if any, for giving effect to

provisions of this notification,

8. The provisions of this notification shall be subject to the orders, if any,

passed, or to be passed, by the Hon’ble
Supreme Court of India or the High Court or National Green Tribunal

Annexure I

Map of Eco-sensitive Zone of Bir Shikargarh Wildlife Sanctuary, Haryana.
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Annexure [

The boundary description of Eco-sensitive Zone of Bir Shikargarh Wildlife Sanctuary, Haryana

)
Latitude Distance from WLS |

Boundary

76 56'34.641" E 3046'31.902" N

76 56'48.824" E 3046'15.785" N 200 |

76 57" 17.149" E 30 4¢6' 10.936" N 200
7657 5.382" E 3045'59.861" N 200

e R S
76 57'8.194" E

—_—
30 45'42.924" N

30 45' 23.629" N

76 57'20.584" E 3045 15.172" N

76 56'50.863" E

3044'16.725" N

30 44' 5.794" N

SR LI T —e SO SN ———
| 76 58'9.480" E 30 44'8.387" N 2190
76 58' 18.229" E 3044'4.905" N 2120 |
76 58'37.400" £ 30 45'0.858" N 320
iy P—
76 59'38.674" E 3045'39.019" N 200 !
e ——— e ta R
76 59'10.121" E 30 45'44.615%N 200
— ]
76 58'55.566" E 30 45'58.983" N 200 i

e

76 59'18.885" E 3046'19.374" N 200
76 59'18.057" E ¥ 3047'0.977" N o 200
76 58'47.957" 30 46'59.308" N : 200
R 76 59' 10.293‘? 3047 14.952" N : 200 M‘{

76 58'55.480" E

3047'24.416" N 200 |

76 58'39.274" £ 3047'20.574" N 200 }
e i . \Nﬁﬁ- _*M_M‘-—..s.____wi .
76 58'32.660" E 3047'33.052" N 200 ],
76 58'12.555" F 3047'28.459" N 200
— ——— —
76 57'43.440" g 3047'21.423" N 200
76 57'23.876" E | 3047'13.983" N 200 !
,mw\-\ﬁ‘ —\4‘\\—-—“ S ]
76 57'14.096" g 3047 17.741" N 200 s J
i s S
76 56'53.855" E 30 46" 51.487" N 200 I)
— — ]




o
f

20 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

Annexure I1]
List of villages falling under Eco-sensitive Zone of Bir Shikargarh Wildlife Sanctuary, Haryana

-8 ]‘M_E‘;m;%ofﬁif_xlﬁlage S.No. | Name of Village S. No. Name of Village
i No, S ; STon
= 1 Tipra 28 | Jodhpur 55 Dakrog ;
:}“M2__w—’lforan T 29 | Kharkua ' 56 Khoi
it Gawahi 30 | Haripur Harisingh 59 Dhato Ghran
4 Bitna 31 Nandpur 60 Jabrot
5 | Baghmy 32 | Bahoriyan 61 Nala Domehar
"8 Noulta - 33 Toran 62 Kajiyana
- - Jaithal 34 Bagharni 63 Ganeshpur
e Bhawana 35 Noulta 64 Nala Bloug
9 | Dakrog 36 | Jaithal 65 Nala Dakrog
10 | Khoi 37 Bhawana 66 Haripur Chopahar B
B Janouli 38 Dakrog 67 Ber Ghati

12| Damdama 39 | Khoi 68 | Bahoriyan
L 13 Dhato C~}h§1—n 40 Janouli *1 " g
|14 |Jabrot 41 Dhato Ghran = DS RECSEN
;mji“ Nala Doraehar 42 Jabrot ot =1ty b
i Ve s et SO i
L7 Bhogpurhﬁ___* el Kajiyana
i‘ 18 e Ganeshpgﬁr 45 Ganeshpur
{19 | Dhamsoo 46 Dhamsoo

20 Patan 47 Nala Bloug o
21| NalaBioug S \NelabDaigg  — T = —————

22 Nala Dakrog 49 | Haripur Chopahar | L i
F.ZLP_}LEL 50__| Tibi e cegllpeon b ot O
[ 24 | Tibi e 1 B Ber Ghati s N g
{ 25 Ber G]neﬁ_;i»gﬁ_m~~___ 52 Malla . kit
I‘-Z.fiw Ema‘r—l;___h“_“__ 53 Jodhpur } S
L_il Malla o 54 Bahoriyan o il

5

b Annexure IV
Proforma-of Action Taken Report:- Eco-

I. Number and date of meetings:
2. Minutes of
Annexure.

sensitive Zone Monitoring Committee.-

the meetings: mention main noteworthy points. Attached Minutes of the meeting on separate

Status of preparation of Zonal master Plag including Tourism master Plan:

4. Summary of cases dealt for rectification of error apparent on face of land record:
Details may be attached as Annexure

5. Summary of cases scrutinised for activities covered under Environment Impact Assessment N otification, 2006:
Details may be attached as separate Annexure.

6. Summary
2006:
Details may be attached as separate Annexure,
Summary of complaints ledged under §
Any other matter of importance:

of cases scrutinised for activities not covered under Environment Impact Assessment Notification,

ection 19 of Environment (Pfotection) Act, 1986:

[F. No. 25/30/2014~ESZ£RE]
Dr. T. CHANDNJ, Scientist ‘G’

: Ring Road, Mayapuri, New Delhi-1 10064 i
and Published by the Controller of Publications, Delhj-] 10054,

ALOK a‘g&:l;yslgned by ALOK

KUMAR Date: 201611 23

18:23:56 +05'30"
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FHARYAN4 i o el
SMENT AUTHORITY HARYANA
ctor-2, PANCHKULA.
ki s ‘ i g o
No.SElMAMRED 5o Dated:..., 253 -/ <
To

7S Amar Nath Aggarwa] Investments Pvt, Ltd,
Colonisers & Land Developers,
8.C.0. 10, Sector-2, Panchkyla,

Subject: Env"f;“ronmental Clearance fop eXpansion of Amravatj Enclave
NH-22, Shop_p’ing Mall + 1080 No, of Flats + pjogs at village —
th’gwanpur, Islamnagar and Ch:a-n'd‘imaﬂndir, Ambalg —Kalka
Natjonal Highway negqy Panchkylq,

5
dated 24.06.09, 35'5.11.09 & 08.02,10 seeking prior environmenta) clear, for
the above project under the EIA NotiﬁcatioN

f which completion certificate Was issue op 26.1_2.01 and EJA Notiﬁcation was not
‘applicable g Ihe{?_tﬁz_ The existing toﬁhip of 102.18 acreg includes 46,0
acres for pjo; de\_f'clopment, 3.718 acrs under commercia] sjteg (Shopping Mall), o
facres for group housing and feMmaining greq for dispensary, schools, STP, roads,



S e ]
tod [ —

: . : {
'émaning for commercial purpeses. The existin

area of the project
(Shopping Mal| & Group Housing) is 96128 $qmt and after expansion the total
builtup arca’:will be 134560 sqmt. The total water requirement will be 2902 KLD

2150 KLD! which will be developed in 3 phases presentaly STP of 750 KLD
capacity is; in operation. The treated water will be recycled/ reused leading 1o

- zero discharge, Total solid waste generation will be 1048 Kg/day. A

(3] h The State Expert Appraisal Committee, Haryana afier due

considerat_ibn of the relevant documents submitted by the Project proponent and

additional clarification furnished in Tesponse to its observationg have
‘ -==2=°eIvalons  hav

recommended the grant of environmen clearance for the Project mentioned

above .subject

ent Authority heréby accords necessary

: environmc\:;mzzl clearance for the project under Category 8(b) of EIA Notification
i 2006 subj

JeCt to the strict compliance with the specific and general conditions
_ mentioned below:-

PART As

SPECIFIC CONDITIONS:.
Construétion Phase:-
=2nstruction Phage;.

[i] A first aid room as proposed in

the project report will be provided in
both during construction and operation of the project.

[ii] +Adequate drinking water. and sanitary facilitjes should be provided for

construction workers at the sjge, Provision should be made for mobile

toilets. Open defecation by the lab
, disposal of waste water and solid waste
construction phase should be ensured.




[vii)

[viii]

5

All the topsofl excéva't’é‘d;idu'ﬁng construction activities sho?be stored
for use-in horticulturé/landscape development within the project site.
Disposal of muck during construction phase should not create any
adverse effect on the neighboring communities and be disposed taking
the necessary precautions for general safety and health aspects of
peoplc,. only in approved sites with the approval of competent authority,
Construction spoils, including bituminous material and other hazardoys
materials, must not be allowed to contaminate watercourses and the
dump :sites for such material must be secured 80 that they should not
leach into the ground water and any hazardous waste generated during
constrll;ction phase, should be disposed off as per applicable rules and

horms with necessary approval of the Haryana State Pollution Control
Board. ' |

The diesel generator sets to be used during construction phase should
be of low sulphur diesel ‘type and should conform to Environment
(Protection) Rules prescribed for air and noise emission standards.

The ldiesel required for operating DG sets shall be stored in

underground tanks and if required, clearance from Chijef Controller of
Explo._si‘ves shall be taken,

Ambient noise levels -should conform to residential and commercial
standards both during day and night. Incremental pollution loads on the
ambient  air and noise quality should be closely monitored during
construction phase, ‘Adequate measures should be taken to reduce
amb@em air and noise Jeve] during construct

ion phase, so as to conform
to the stipulated standards,

Fly ‘Hs_h should be used as building material in the construction ag per
the provisions of Fly Ash Notification of September 1999 a4 amended
as on 27th August 2003,

Ready mixed concrete must be used in building construction.

Storm ‘water control and its re-use ag per CGWB and BIS standards for

various applicatiops,

Water demand during construction shou

obtained prior to operation of the project.




e e

Roof should meet prescriptive requirement as per Energy Conservation

Building Code by using appropriate thermal insulation material to
tulfill requirement, |

Opaque, wall should meet prescriptive requirement as per Energy
Conser;ation Building Code which is proposed to be mandatory for all
air coﬁaitioned spaces while it is aspirational for non-air-conditioned
spaces by use of appropriate thermal insulation material to fulfill
requirement. :

[xvi] Thehé}‘)proval of the competent authority shall be obtained for structural
safety of the building due to earthquake, adequacy ‘of fire fighting
equipiments, etc. as per National Building Code including protection }
measures from lightening etc. If any forest land ig involved in_the

G proposed site, clearance under Forest Conservation Act shall be taken
A fromithe competent Authority,
| -esens

[xvii] 'r‘he\prbject proponent will use the water for construction phase through

tankers. However, prior permission from CGWA will be taken before

‘ \))&iii] The}brfoject proponent will construct rain water harvesting p‘ifs @ 1 pit
per 4cre for recharging the ground water within the project premises.
ThesPP will obtain and submit permission of the aj

rport authority about
the height of the building to SEIAA before starting construction process

_ of their project, if required.

QOnperation Pimsc:
[1 7" The sTP
the prescribed standards ihc]uding odour and treated effluent will be

I'ecycled to achieve zero exit discharge. The STP should be installed at
the farthest place in the project area.

shall be installed for the treatment of the sewage generated 1o

Sebaration of the grey-and biaok water should Be dora:
du;'al plumbing - lire. "Ffe”‘atﬁ'iéﬁti‘-~ofi l‘ﬂﬁi%grey water by decentralized
nt should 'Bé--d“oneiénswmg?;tﬁ&f the Te-

g .
treatme circutated - water should

have BOD maximium 10 pm and the recycled water wil be used for

flushing, gardening-and DG get cooling,
For disinfections of the treated wastewater ulty

0zonization should be used,

: f
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v 5 The solid waste generated should be properly collected and segregated, | ¢ L’
% Bio-degradable waste will be decofnposed at site and dry/ inert solid B

waste should be disposed off to the apprdved sites for land filling aftex;
recovering recyclable material, =13
N._-

Diesel power generating sets Proposed as source of backup power for
lifts, common area illumination and for domestic use should he of
enclosed type and conform to rules made under the Environment
(Protection) Act, 1986. The location of the DG sets should be .in the
basement as promised by the project Proponent with appropriate stack
height i.e above the roof level of the building as per the CPCB norms.

(maximum 0.25%),

& \/MT Ambient Noise level should be controlled to ensure that it does not
exceed the prescribed standards both within and at the boundary of the

[vil] [a] The Project'Proponent should consult a good landscaping consultant and

o prepare a detajled plantation pattern for the entire township.
\_/ e amae \———J
[b] The Project proponent should maintaj t 20% as

for Ll'_e’e_;sl\aiﬁgggn. The Project Proponent shal] Brow suitable trees in

3 ipreferably landscaped angd commdmmegetaﬂonlg@ﬁfw
= 1o \X/ i
) [viii] v C°P Boles in the vompound front walls shay be provided 10 engure

‘hatural drainage of rain water in the catchments areq during the
Monsoon period.

(iX] The project proponent shaj] SEWp rain water harvesting pis @ 1 piv
~acre having 400 mm bore and 200 mm slotted pipe as proposed for roof

- run-off and surface run-off, as per plan submitted should be

i implemented, Before recharging the surface run off, pre- treatment

~Mmust be done to remove Suspended matter, oi] and grease. The bore
- well-for rainwater recharging should be  Kept at least 5 m&ﬁ:@e the

' ‘highest ground water table,

[x] ~ : The ground watep level and its quality should bhe monitored regularly in

" Consultation with Central Ground Water Authority.
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There should be no traffic congestion near the entry and exist points @

from the roads adjoining the proposed project site, Parking should be
fully internalizéd and no public space should be utilized.

[xii] A report on' the energy conservation measures conforming to energy
conservation norms finalized by Bureau of Energy Efficiency should be

prepared incorporating details about building materials & technology, R

" & U Factors etc and submit to the SEIAA, Haryana in three months

time.

[xiii] Energy conservation. measures like installation of CFLs/TFLs for
lighting the areas outside the building should pe integral part of the
project dgsign and should be in place before project commissioning,
Used CFLs and TFLs should be properly collected and disposed
of‘f/sen; r(f'or recyclihg as per the prevailing guidelines/rules of the
reguiatc}r)‘/ authority to avoid mereury contamination. Use of solar
panels mfa'y be done to the maximum extent possible.

[Xiv]  The solid waste generated should be properly collected and segregated
as per the requirement of the MSW Rules, 2000 and as amended from
time to time. The bio-degradable waste should be composted at the site
ear marl@d within the project area and dry/inert solid waste should be
disposed off to the approved sites for land filing after recovering
& | recycl able materia.

[xv] The provision of the solar water heating system shal] be as per the

forms jspecified by HAREDA and shall be made operational in each
oy building block.

[xvi] The pioject Proponent wil} use the water from the already existing tube

wells for domestjc purposes and commercial purpose only after getting

permission from CGWA or will use water supply

from municipality
whichever is earlier during operational phase.,

[xvii]  The traffic plan and the parking plan Proposed by the PP should be
adhered to meticulously with further scope of additional parking for
future requirement. There should be no traffic congestion near the entry

and ‘exit points from the roads adjoining

Paz‘kii}g should be fylly internalized and o p\@ﬁgﬁgp@gg},\spouldh@gN‘;

Post project monitoring should be carried out after i
¥ .

the proposed project site,

[xviii] nstalling dust
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The Dircctor,
Town & Country Planning,
Haryana, Chandigar,
To s
M/S Amar Nagh Aggarwal lvestmengs pyy. ltd.
$.C.0 No.to Sector- 2, Panchkula. :

Memo No. 5 DP-ji-2001/ ety
Dated 26,42 . 200/

Reference your application -dmcd‘sZO.A‘?.ZOO;li ‘Tequesting for completion
certificate in respeet of part of your colony for which licence No. 33 of 1996 dated 15.3.96

vas granted vide this office endst. No. 5 D (2)-96/39 l-3020"d'a(éd 15.3.06
2 ttis herehy certified that 1he required d’cvclnpm‘cnt works of the Partof the

coldny Comprising, of ploticd grey measuring 93 g acres as indicated iy the enclosed layout

plan of (he colony falling in (he revenue estate of village Bhéggwanpur, Islam Nager &

~ —,//Q

)

2)

4)

5)
6)

7)

10)

Chnadimandi, Disi Panchkyly. duly signed by me read inconjirctian with the following

terms and .-:n'nd'ilion.l:, have heep completed (o My satisfaction. The developimen; works are

waler supply, Sewerage, starm ‘water drainage, roads, roadside 1alaritati(7n-& streetlights.

Thay You will abide by fhe ditections. of Di—feutor, Tcudii:andf@mmt_
Haryana (i) the timo fipg mmplm.inn.«cmtl:'ﬁﬁca-le of the. entire col
Ot will also Carry ot afl -fop aver. sc::viccs_fwurks; whigh. are-dee
by the Director, Town & (‘“mmhy'Plafrmi»ng. -
That you wiy be filly responsible: (o meet with fhe demiand
allicd serviges A8 per norms The provision  for LIYS K under g ;
alongwirh hnos(ing chamber \yij be made by you besides 'a'ddit'ianai;;at_ut:efwells, if
required will glge be provided by you. ' =

Fhat vou il he sate Fesponsible for making the disposal armangements:.
Sewerage cystem You wil| provide (.hcr‘titrca(mcn:t Plant ag. Pravided i 6
That yay will be sole responsible for making the disposal 'arrar)gemei_
storm water,

That yoy will develop alf the.nn g equire

AL You will he sole responsibla fyy inl-egra(-ing the -inteena Serviees
Master serviges if"prm'i’dc‘d-'at al :
That iy case some additiony) i
Services/ingerng] developmen WOrks, to he Constructed

Fown an' C ounry Planning, Haryanml‘ﬂ-fUDA at later SR
binding ypop you. - v

hat this part geym 10 ¢
fransfer fieases COnstryef
That you gy construct the COMmumnig J
said aroq within q period of three yeary from (he
periad \ynu‘lg CHmmence afjer IWo menths
COMmmupity itdings during which yeny will sy
This threa Years peri, lmwm:m‘, will exclude 9 days
the approyg) of the building plans. '
That yoy, Will gey the licenge renewed. riy such tige fin,
the colony g granted (o vy, by-the Iy '
That YOou il pay the. Propory

¥ Planning,
med-appropriate

i W plans .féi’r:-sé‘nciian‘
Statutary periog given for
al complegion centificate of

fonaie externg) d't*-velo'g.)'mom charges S and when




12 That the department i refain 28%  hank uarantee of (he tofal cost of

Construction of community buildings in he rea and the same wify ouly be released
after the completion of construction n!"cm)mmi:nt-yr:btu'ldmgs.

13) That you wil] submit he cerlificate from Chartered Accountang regarding allotment

of 200 EWS/LIG & 25% of NPNI, category of plos, and the profit has nof
exceeded | 504 of the total Project cost of the scheme with in 0g days o_f‘ghe grant of

t4) That this payy completion cerfifionte is only i respect of the services. mentioned
herein and (he final completion cewificare i respeet of the total area including the
arca  mentioned this  certificate would  be granted' afer g the
ul)li:gn(inns/liab”i(ics Cast tupon yoy through (he agreements and Aci & Riglfes.are
discharged (o the satisfaction of the Directar, Town and _C‘-mmtzylPkinmng,v
Haryana. In (he event of failure 1o dy SO, this part c‘nmp!ax'r.nnuce%ﬁiﬁcﬁre would he
deemed (g have heen cancelled . a any time Yoy will also abide by all the
dirccli(ms/instmcti()ns of DTOP gy Provisions of the Haryana Devélb’pmc‘m and
Regulation of Urbagp Area Act, 1075, and Rules framed there mnder. You will
conlinue (n Mmaintain the services as per lhcpr_oVisians-n!‘—Acl' and Rules,

.‘.”.'rf' !

Direelor,
Town and Country Planning,
Haryana, Chandi’g’arh.(}u(,.,

Endst. No. § DP-ii/2001, . dated

A copy is forwarded 1q the: Chier Engincer, HUDA, Panchkula with
reference (o pis letter No- 99p% dated 28| 12001, The abave part CQ'mpIetibn.caniﬁ‘catc in
respect of licenco No 33 of 19gg d.a:tétd"'.l:i;:f;%”}f@r.an area of 93.08 acres @lotfe‘ﬂ-;area) of
the  residongia) colony iy the revenye estate of vil{age_uﬁﬂmgwaupur, Tslam Nager &
Chandimancfjy Distt. Panchkyly has  been Granted keeping in view your report and
certification made on (he service plang by vou. Follow up action on the relevant ferms and
conditions on whicl, the parg completion certificate hag been granted may be taken under
Intimatiop to this office, |

Huu = F

P Director,
Town-and Country Plannin
Haryana, Chandigarh,

2]

Endst. No_s DP-ii-2001, dated

flecessary action:.

) The Adminislralnr. HUDA, Panchkula.
ii) ¢ The ¢ upérimcnding Enginecer, HUDA, Panchkula,
iii) The Seniar Town Planne, Panchikifla,
iv) The Distt Town Planner: Panchkula & v
v) " The Executive Engineer, i UDA, Panekuta
/

P Director, ‘
~ 10 and Country Planning,
“Haryana, Chandigari, ’

'
f




SCO No. 71-75, 2nd Floor, Sector-17 (3 Chandigarh, web site: tcpharyana.gov.in
Phone: 0] 72-2549349; e h ail,

LC-IxX
(See Rule 16 (2))

i0
Amar Nath Aggarwal Investment (P) Ltd.,
SCO No. 10, Sector-2, Panchkula,
Memo no. Lc-1302-gg (BR)-2015/ /4 6q Dated: %\C}\\S“
i Subject: Grant of part completion certificate for an area méasuring 11.566
: acres out of totaj area of 16.156 acres in License no. 186 of 2008

- dated 29.10.2008 granted to develop Residentiaj Colony at Sectoy.
; 2 in Revenue Estate of Village Bhagwanpur, Pinjore-Kalka Urban

Complex, District Panchkula- Amarnath Aggarwal Investmentstt.
Ltd. .

My satisfaction. The Completion Certificate g granted
conditions: .

Act, 19735,

1, The Services wi]] be laid

By,

/
.

e T e




¢, the same will be bmdmg Upon you
» That yoy shal] neither Crect nor-aliqw the ¢ i 2 CoOmmunication and
= transmission with in colony Without pr
- tre . Tony_without prie,
: authority,

- Rproval of Competent
TS o aEient .
Vil,

viii.

X, That you shaj get the licence Tenewed a5 laid down under ryje 13 of Haryana
" s ’“ffaf?’?xsp:trr-::irt‘m'ﬁ‘t’g«:l‘au‘cmf“tfﬁfm’";‘:T‘sa‘i?'.ﬁ;‘a;*"““’“

|

| Completion certiﬁcate.‘

it 3
e BURITTS

Initig, if any of the
plied with .
DA/As above ;".f .
I
(Arun Kumzy Gupta, 1ag
| Directop Genera
| Town and ountry Planning
Aryana, Chandigarh
7 Endst, No LC~1302~JE(BR}-2015/ Dateq:
|
| A copy ig forwarded to the foHowmg for lnformat.ion and necessary
action
B i Chief Admip
i

istrator, HUDA, Panchkula.

. Senior Town P] anner, Panchkula.

T : District Town Planner, Panchku]a.
v, Account Officer

O/o Director Gerderay, Town - and Country Pla.nning,
Haryana, Chandigarh. .

¥

/
/

£
, (Vijay'Kumar.
District Town Plarmer, (HQ)

For Director General, Town and Country Planning,
ana, Chandigar}v,




Tele-Fax: 0172-2548475; T il: tephry@gmail.com
Websit AZOV.In i
e b i ' Sl wi ] )
Memo No: -2P-45-JD (B)-2010/ 7 6 AV * Dated: |4/ 4/

B3

M/s Amarnath Aggarwal Invest nent Pvt, Ltd,,
SCO-10, Sector-2, =
Panchkula.

' Where as M/s Amar Nath Aggarwal Inve
An occupation certificate in respect of thebuild: ibi
occnnation of the buildings after charging
{(Rupees Thirteen laes, Ninety two Thousar ¢ ' bW/
vis approved building plans subject to. the fo wing conditions: - L . :
1. The building shall be used for the ‘purposes fdf’?wh’r&;h:ihéxéééﬁp'éﬁéﬁiéefﬁiﬁcatei‘s being
granted. ey
That you shall abide by the prg
framed thereunder. All the flats:
have to*bg:compulsorily registe:
with in ‘§ time schedule
Failure to'Qs so shall in
3. That you shall comply:
5.10.2009 of the Execu
Measures.
-+ That you shall be Ful
colony is handed over afte )
You shall also miaintain th internal
colony is handed over after granting final completion,
6. That you shall be solely responsible for disposal of sewerag
colony 6l such time thesé Services are made available
pertheirscheme.
That in cgse soime additional structures are
HUDA atlater stage! the same 'will be binding
That you shall maintain roof top' rain water ha
operational all the time.

\/9/’ The $ilt shall be used as Per provisions of approved zoning platvandbuilding p‘laﬂs:_\
\/J.O. That you shall obtain the NOC from MOEF for rexéﬁ'-lﬁﬁ'rg_,érea;’as per the nofification
dated 14.9.2006. Ty e e , ————
11. That the euter facacle of the building shatll not-be"uﬁédvféi%l'{é-pi?"-mpo’ses-‘of advertisement
and placement of hoarding, ‘
2

2. That you shall neither erect nor allow the: errection of any communication and
Transmission Tower on top of the buildin, : e
13. That you will submit the No Dues Certi
the Secretary, Haryana Building:ax

{a :~:ha§? applied-for the i‘ssue of
oy grant permissionfor the
Rs .

494

2

_ have tobe filed by you
the Apartment- Ownetship Act 1983.

storm ‘water of 'your
“Government as

8

locks B<1
(Pent House) andiB«1(One Blogk]
9:00 acres in resiclential colony

City: Panchkula Building B

¥ . ’ E ) ———___A
s AL i (T.C. Gupta, IAS)
T Director,
Town-and Country Planning,

' /]
ANNING, HARYANA O

v
gars

(g

s

|




- Not - ZP-45.5D (B).2010,

A Copy is forwarded to, the
Engineer ~in. Chief- ¢
Superintendu‘xg Engi;nee:-—éﬁ@.
17.3.2008, memo no. 187 date
Senior Town Planner, Panchk
2259 dated 8 5.08 and memo Ao
District Town Planner, Panchiuy:
966 dated 24.4.08 ang Endst. No,
compliance of ¢
relating to the

€ memo no. 4508 Dated
09 ‘

dated 8.5.07, memo no.

e:Endst; no. 1038 Dated 25:4.2007; Endst, No,
d 21:12.09 with he- ditection to- moditor the

in the occupation certificate and send 4 report
with in a period of one month from the schedule
£ 1983,

&
641
ondition no. 2 mentio

Executive Officer, Municipal Couy
5.10.2009 vide which no objecti

have been granteq. It is requesteg
letter under reference,
rules should be

fire fighting infras
Officer, LPanch
released-the

& For: Director, T c
e
. s
ol - L -

o

i

¥
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REGD ge
FORM BR.vT
[See Rule-47 (1)] = Z Z‘ S
DIRECTORATE OF TOWN & COUNTRY PLANNING, HARYANA

S digar
Tele-Fax: 01 72-2548475; Tel.:0172-2549851, E-mail; @_ng@gggﬂ.com
Website: mv.tcpharyana.gov.in
\
Memo No: -ZP-45.]1D (B)-2010/ a5 Dated: |4 /5.//5
To

M/s Amarnath Aggarwal Investment Pvt, Ltd,,
SCO-10, Sector-2,
Panchkula,

issue of an O¢Cupation certificate in respect of the building described below
Permission for the Occupation of the buildings after charging the Composition charges amounting
0 Rs 83,464/ (Rupees Eighty Three Thousand Foyy hundred ang Sixty Four Only) for the
varations vig-a-yig approved building Plans subject to the foIlowing conditiong; -

1. The building shal] pe used for the purposes for which the Occupation certificate ig

2. That you shaj] abide by the Provisions of Apartment Ot}vnership Act, 1983 ang Rules
framed thereunder, Aj] the flats for which Occupation certificate i being granted shall

YOU with in the time schedule ag Prescribed under the Apartment Ownership Act
1983. Failure'fo do 50 shal] invite Jega Proceedings under the statute,
3. That yoy shall comply with al] the conditions Jaiq down in the Endst. No. ga4 FSp

dated 20,171,200 of the Executive Officer Municipa] Council, Panchkula wig, regard
to Fire Safety Measureg,

s 4 That yoy ghay be fully fesponsible to Supply of water ag Per norms 1 sych time the
colony is handed over after fina] completion,

5. You shall also maintain the internal Services to the satisfaction of the Directoy Hl the
colony is hax),ded over after Branting fing] completion,

a5 per their scheme,
7. That in case some additiona] Structures are

HUDA at later stage, the same will be bin.ding upon you,
8. That you shall maingain oof top rain wa

he stilt shal] pe used as per Provisions of approved 2oning plan ang building plans,

That yoy, shall obtajn the NOC from MOEF for Témaining arey, a4 per the Niotification
dated 14.9.2006

DESCRIPTION OF BUILDING ‘
Building Blocx B1, Block B, Block D ang Booths in Gyoy

City: Panchiy,

: P Housing
Scheme measuring 9,00 acres in residentia] colony namely Amravai
Enclave, Panchiyis,
TR~
(T.C, @u‘pta}‘IA
Directoy,




i

il

——d S
Endst, No; - ZP-45-1p (B)-2010/ Dated
Copy is forwarded tq the following for information and niecessary action, .
Engineer -in. Chiet. HUDA,.PanChk W.r.t. his Jetter No. 9452 dated 37 8 2006

&9

Superintending Engineey (HQ), HUDA, p,,

one month from the schedyle Prescribed in the Apartment Ownersh;j
District Town Planner (E), Panchky]a,

quested to ensure Compliance of the Conditiong
Imposed by your lettep under e erence

astructure jg Created at Panchkylg for
il be Personally Tesponsible for
ds.

ana, Chandigarh.,
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FORM BR.v| % 75)

[See Rule-d?‘(l)] - ! 7~
DiRECTO‘RATE OfF TOWN & COUNTRY PLANN!NG, HARYANA X ‘7
SC)‘~71-75, SECTOR-17-C, CHAND’GARH \q

Tele-Fay- 0172-2548475; Tel.: 0172-2549851, E-mail; tcphry@gmaii‘com
B

Eiian— VLR
Memo no. zp -45-VOI-V/SD(BSJ/ZOJ-‘V\,JNB\%\ Dated:- M(T

To

(2}

10,
~11. T

A g
13.

14. 1

Amarnath Aggarwai !nvegtment Pvt. Ltg.
SCOo-10, Sector-Z,
Panchikyia

That yoy shalj ablide by the Provisions of Apartment Ownership Act, 1983 and
Rulesg framed the?eur\der. All the flats for which OcCcupatiop Certificate ig being
Branteq shall have tq be compu!sori!y registereq and a deed of'apaf‘tmentvwi!!
have to he fileg by You with N the time schedyle as Prescribed unde(f fhe
Apartment /Ownership Act 1983 Failure o do so shall Nvite legal proceedﬁhgs
Ynder the Statute

That yo, shall comply with gl the Conditions laid down in the Memo Nao. 261/Fsp
: of issi

That YOu shaj be fully "esponsiple to Supply of water as pe norms tij Such time
the coiony is handeq overafter final comp!etion.

That yoy shal obtain the COnnection for disposal of Sewerage and drainage from

Payment o¢
Preseribey 'ee ang tharges /nclud{ng the cogt of such C0nnection You shall 315
Maintain the Interng| Services tq the satisfactipn of the Directq till the Colony |

at you shall iMpose a Condition in the allorment 0Ssession /
allottee Shall used Compact Fluorescenf L

Consery, energ, ' ' °r interna ighting, s ato




i

75 That you sha| apply for conneetipn
" issuance of occupation 0
to this office.

District: Panchicyla Block-C-

TN

14
(ﬁnurag Rastogi, 1AS)

Directyr General, Town and Country Planning,
/ﬁj//l-{aryana, Chandigarh,

Endst. No. zp "45-Vol-V/$D(BS)/2014/

a with reference to his office memo no. 14I68 dated
ated 08.08.2013.
District Town‘Planner,’ Panchkula wi

15.04.2013 and memo ng. 13d

th reference to i office Endst. No. 92 Biteq
23.01.2013 and 1497 fited 16.07.5043 '

The Commissioner,

Memo No. 261/Fsp

buildings and You will be personally résponsible for

any Iapse/vio!ation, as HUDA has
released the Necessary fungs.

. {S.K. Sehrawat)

District Town Planner (HQ)
*ral, Town and Country Planning,
' Haryana, Chandigarh.

’




Memo No. ZP-45-Vol-V-AZS

- To .
T Amarnath Agga;
5COo-10, Sector-3;
Panchkuia,

Where.

s A

&%

rscheme.
u:-shail:g,

i 6.
AR,
5 -8,
.9 That yom@sﬁa"!!; o
dateq: ’1"1‘:."03'. 2015 6f :
| measures,
| 10. That You: shall g,
| cleara ' s
&




Parking-in the.ag ,
That the Service Pla
concemed’a‘vu-ﬁh‘ori:ty!
S3Me 10 the Depay

18.




{82e Rule 12)

7 afly &
#/7q)
HARYANA COVERNMENT v
TOWN AND COUNTRY PLANNING DEPBRTMBNT
Licence No. ELEL~__~Of 199¢

1. Thisg licence has been granted under the Haryana Development &
Regulation of Urban Areas Act, 1973 & the Rules madeg
thereunder tqo M/s Amar Natn Aggarwal Investment (p) Ltd.,
Panchkula fer setting up orf Plotted/Group ﬂousing‘Celcny at
village Bhagwanpur, Islam Nagar, ang Chandimandir, Distt,

5 | Panchkula (Haryana) .
: 2. The Particulars or land wherein the aforesaiq colony is kg be
“ set up are given .inp the Schedule annexed hereto and duly
| signegq by the Director, Town angd Country Planning,Haryana.
3. The licence 18 grantegdg subject o the conditions:
a) That the PLotted/Group Housing Colony ig laid aye to ﬂ

conform to the approved layout Plan ang development
works are executed according to the designs anag

( Specificationsg shown in the approved opilap- Amravat{ :

i Enclave—Lay out Plan No.18¢g Dt.11.03.96. s
o i ‘
iz b) That the Conditions orf

the agreementsg aiready executed
are duly fulfilieg and  the brovisions of Harvang
Development and Regulation of Urban Arcas Aoy, 1975 ang
Rules made thereunder are duly complied with.

R

c) That the demarcation Plan of the
Submitted before starting the
Colony ang for approval of the

colony areg g
development wWorks in g#h
2oning plan.

4. That the Pertion of Sector/master pla
‘ part of the 1licenicega area

accordanca with Section 3(3) (a) (iii) K
of the Haryana Bevelepment and Regulation of Urban Areag %
Act, 1975, ¥
; 5 - That in case external devolohmont is Provided ar &DY stage oy
- Govt./NUDA, then the Colonigzer would pay Proportionate
| 2?Mternal development Charges a5 may be Finaligey By  the |
| Director,Tan b Country Planning,HaryanaA §
| i
6. That the Colonizer shall make the existing 3g ft. wide ‘
! village tead into ap alil weather metalleg road !
4
e That the colonizer shall abjge by the Conditions ae imposeaq 4
| by  the Financial Commisgiopner and Secretary 4 Govt , i
Haryana,Public Works (B&R) Department vide his Memo i
No.9/36/96-3 pain(w, Dt.20.02 . 9¢. é
| i
g - ;8. The Permissigp under Section 11 of the Punjab pNayw Capital j
(Periphery) Control Haryans Amendment Act,. 13973 is alge b
granteq, O
iy . , i
9. This licence jgq valid upto~£ﬁt;;i:'f9fé} i
| {
Dated Chandigarh k
‘th@;LS;;E:~Zﬁ_“ ﬁ
(AWE fR‘S.GUJRALF )
y T il DIRECTOR,Tewn 8 Country Flanning @ K
“ ﬁmé Endst.Ne.5np(g)oey AT Narysna, chandigary Sed gee
A | ) 3oy s I
Dataqg 1y - {16

‘;!\ Copy alonguwity, A Ccopy of
Tollcwinq for infnrmation and

Schediu) e of YTang 44
Necessary action:

forwvardea Lo the




/i'

Aggarwai InVestment {P) Ltg j
alongwith copy of agreement g, , Aedpds, re I e ‘14(7"“{'/*(““'. /

,,Panchkula

Chier Administrator,HUDA,Panchkula;

Addl.Director,Urban Estates,ﬂaryana,Panchkula;

Chierf Engineer,HUDA,Manimajra;

Superinténding Engineer,HUDA,Panchkula

Senior Town Planner,Panchkula:

Senior Town Planner (Enforcement), Panchkulai

Distyrjecg Town Planher,?anchkula

Accounts_officer, 0/0 b.t.c.p,

Haryana,Chandigarh
alonqwith COopy ofF Agreemsant ,

“~

AT i il
sk mukn\
, TRy
h;;tchL-W%whb“Lannor (M,
for D!PFCTOR,Town & Cmuntry

Dlanninq
Haryana,Chandigarh

i
X,

S

e

]

ﬁ“
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GRAND TOTAL

o D
Kh.No. Area
BB
138 0-6
139 2.2
140 11-1
141 g-8
142 3.5
143 0-13
144 0-14
145 0-1
146 5-0
147 57-12
Tau 1-5
153 3.0
LR B3
182 1-8
18R 1-0
189 <11
190 48
#1981 2-4
1oz 0-2
“193/2 25-13
‘1842 12-19
195 7-13
202/2 5.4
ilage 4748
428 0-17
429 4-0
430 . 0-11
431 Y=y
432 1-3
433 48
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Directorate of Town & Country Pl‘-annmg, Haryana
Aayojna Bhawan, Madhya Marg*Sector 18A, Chandigarh.
Phone : 0172-2549349 Email: tepharyanaZ@gmail.com

Website: http//tcpharyana.gov.in

Amarnath Aggarwal Investment Pvt, Ltd.,
+—  5CO No. 10, Sector-2,

O

Panchkula ¥
Memo No. RL-18-Asstt. (MS)-2020/ 3§y Dated: OY-52- 2020
Subject: Renewal of Licence No. 33 of 1996 dated 15.03.1996 granted for

setting up Residential Plotted/Group Housing Colony over an area
measuring 102.18 acres falling in the revenue estate of Village
Bhagwanpur, Inslam Nagar and Chandi Mandir, Panchkiifa - Amarnath
Aggarwal Investment Pvt, Ltd,

Please refer to your application dated 21.12.2017 on the above cited

subject.

conditions are not complied with.

|
|
|
|
|

1.

. the final

License no. 33 of 1996 dated 15.03.1996 granted for setting up Residential
Plotted/Group Housing Cotony over an area measuring 102.18 acres in the
revenue estate of Village Bhagwanpur, Inslam Nagar & Chandi Mandir,
Panchkula is hereby renewed up to 25.01.2020 and further period from
26.01.2020 to 25.01.2025 on the same terms and _conditions laid_down

therein. )
It 7s further clarified that this renewal will not tantamount o certification of
your satisfactory performance entitling you for renewal of licence of further
period and you will get the licence renewed upto the period till the final
completion of the colony is granted.

You shall get the licence renewed till final completion of the colony is granted.

That the applicant company shall be bound to adhere to the provisio

ns of
Section 3(3)(a)(iv) of Act No. 8 of 1975 as ainended from time to time regérdmg
construction/transfer of comfnunity sites. ‘

That portion of sector/master. plans.road. etc. ,f@rming.,g_art of i
shall be transferred in favour of the Govt. fre
completion certificate of the colony,

censed land
e of cost before grant of final

That the amendment in Rule 13 in respect of charging of renews

{ fees is under
consideration, for which 'th_e draft notification was notified on 20.08.2019.

l fees shall be deposited by you in
notification or as decided by the Department

Therefore, increased renewa accordance with

The renewal of licence will be void ab-initio, if any of the above

\\ W
. (K. Makrand Pandurang, 1AS)
Directer, Town & Country Planning
Haryana, Chandigarh



Endst.

LHAWN“

No. RL-18-Asstt. (MS)-2020,
A copy is forwarded to the fouowing for in

(Privam BhardWaj)
‘ District Town Plariner (HQ)
For Dzrector,- Town & Country Planning

aryana, Chandiga‘rh




FORM LC.V
(See Rule 12)
HARYANA GOVERNMENT : |
TOWN AND COUNTRY PLANNING DEPARTMENT
Licence No. /ﬁ( 0f 2008 € % (1

I This licence has been granted under the Haryana Development & Regulation of Urban Areas Act,
1975 & Rules, 1976 made thereunder to M/s. Amar Nath Aggarwal Investment Py: Ltd S.C.0. -10,
Sector-2 Panchkula for setting up of a residential colony at village Bhagwanpur, Distric. Panchkula.

2. The particulars of the land wherein the aforesaid colony is to be set up are given in the Schedule

annexed hereto and duly signed by the Director, Town & Country Planning, Haryana.

3. The licence is granted subject to-the following conditions:

o~ #) That the residential colony isilaid out to conform to the approved layout plan and development
works are executed according to the designs and specifications shown in the approved plan.

b) That the conditions of the agreements already executed are duly fulfilled and the provisions of
Haryana Development and Regulation of Urban Areas Act ,1975 and the Rules 1976 made

thereunder are duly complied with.
¢) That the demarcation plan df the colony area is submitted before starting the development

works in the colony and for the approval of zoning plan. ,
4. That the licencee shall construdt the portion of service road forming part of licencdd area at his
own cost and will transfer the same free of cost to the Government along with area falling in

green belt.
5 That the portion of Sector /Master plan road which shall form part of the licenced area shall be
transferred free of cost to the Government in accordance with the provisions of Section
3(3)(a)(iti) of the Haryana Development and Regulation of Urban Areas Act, 1975,
That you will have no objection for the regularization of the boundaries of the licenced land on
the basis of give equal take equal with the land that HUDA is finally able to acquire in the
A

i interest of planned development and integration of service.
/ That you shall obtain approval /NOC from the competent authority to fulfil the requirements of
‘ , Govt of India

notification datad 14-09-2006 issued by the Ministry of Environment & Forests
before starting the development works of the colony.

8. That the licencee will use only:CFL fittings for internal li

, in  the complex.
J, 9. The licence is valid upto_ 228 - /0~ 2) o)o b
‘ IV S )

| _SS-Phillon” K5
Dated Chandigarh Director,
The _2G-/6-Do p Town & Country Planning o .
‘ Haryana, Chandigarh.
Endst No & 14 2 ' Dated: PALHas , 7 S—fnop o
A copy along with a copy of schedule of land is forwarded to the following for information and

ghting as well as for cai” pus lighting

o necessary action: -
k/l/. M/s. Amar Nath Aggarwal Investment Pvt Ltd §.C.0. -10, Sector-2 Panchkula alcagwith a copy of

agreement LC-1V and Bilateral agreement,

Chief Administrator, HUDA, Panchkula.
Managing Director, HVPN, Planning Directorate Shakti Bhawan, Sector-6, Panchkuta,

Addl. Director Urban Estates, Haryana, Panchkula.
Administrator, HUDA, Panchkula

Chief Engineer, HUDA, Panchkula.
Superintending Engineer, HUDA. Panchkula along with a copy of agreement.

Land Acquisition Officer, Panchkula,
Senior Town Planner, Panchkula. He will ensure that colonizer obtains approval/NOC as per

[ condition No, 7 above before starting the development works in the colony
i 10. Senior Town Planner (Enforcement), Haryana, Chandigarh.

1. District Town Planner, Panchkula along with a copy of agreement.

12. District Town Planner (Enf), Panchkula,

13, Accounts Officer, O/O Director, Town & Country Planning, Harvana, Chandigarh along with g
§ copy of agreement. 5
‘ 14 Senior Town Planner (Monitoring Cell), Haryana, Chandigarh. \

i
: Cj!‘\v/‘///
District Town Planner (Hq)
For Director, Town and Country Planning,
Haryana, Chandigarh.

N,

i B
: ‘WM' = FE g v
y E “5 ! U
(%4 2 e . o : W e
o T g 5 9. 2.8 8 T gdme gy
ISy O~ B g v T T g e O
s T © & g Bogd
g " o £ £ v © 42 = s N E
’,"'\,J e = ® Epliid . £ 2 > © £ 0
[ ® = © 3 & ¢ E o Bk = ©
e o 3 & = A s N8 e B N
2 2573 SRR
—? o Ploned o - ‘-’ LFs 1] ) { - { & -
" = EL D5 oz22280 8

/







0°Z0 P2iER 161 ON 19319
a0} PAINUIGNS SB Sjus
10U-Ul PIUOIJUBUIRI0E

oM ‘UBPiEM SHIPIIM
13332] 92140 SIY} 3pIa

dam STUIWNI0D IUBAS:

3
\ )
L
e c nauub
o 7 » SUOIIBAIRSQO pajlelap
5
o,
~ o jyaued ‘uspiepy Sipjl
o 5y
| = * UICJUl 01 SI }i ‘3A0QR P&
! m .A\w 7 M2 :
S 2 P Y ES
P O = ik
Z 5 e g3
10} > S ! = mq
& £ Q W 0. g .
; 9 ~ Q@ m oo I~ “ o ¥ o & i} O UOIUM) SNSIBA "dUY
N g R e
/W/ = m = o b L R D e = plo 343 nesnddy jeuiSuo jo 12
5 S = e M LS
- ] 5 £ 5 A~ mw 1] U329 |euoneN OF
\ s :
// \... ..M In m M %
sy ()] ) o, ey
I~ <3 : R Y
v E v E o
N = S g
rm m b o~
s A 0O = ‘ ¢
R No S Z-i03093% ‘ue
o -
X gy ) \
G s 3¢} AJLIOUINY JUSU
e | @B e p o BoE yui35) Aoy paulss
S gt et p— — — 1 sl o ot
*
el b
v =
g =
[}
° =
e o -
5 5 = ;
2 a 2 191 paeg
= 3 5 3 @ pdayip|IMd jleW-3 ZZZL8GT-TLT
m nnmc = U.mc @ Paap{imio i 3 LLLBSL L]
" Snacn b i Ko
i L 2imjyaued ‘(24IPIIM] SIS
eueAieH jJO "1n0DH




=

Directorate of Town & Country Planning, Harvana
Aayoina Bhawan, Madhya Marg,

an, Sector. 184, Chandigarh. e 0
Phone : 0172-2549349 Email: @haryana?’:@» gmail.com

Website: http//tepharyana.gov.in
To
| Amarnath Agarwal Investment Pvt. Ltd.,
i I l//SCC) No. 10, Sector-2,
j ] Panchkula, Haryana.
: Memo No. LC-1302-11-Asstt. (MS)-2020/ 16 4y Dated:  Jfeo§-Lolo
| Subject: Renewal of Licence No.

186 of 2008 dated 29.10.2008 granted for
development of Residenti

al Plotted/Group Housing Coleny over an area
measuring 16.156 acres falling

| ~in the revenue estate of Village
! 1 Bhagwanpur, Sector 2, Distt. Panchkula - Amarmath Aggarwal
i 1 Investment Pvt. Ltd.

Please refer to your application dated 21.09.2018 & 02.12.2019 on the
| - above cited subject.

’ \//AL License no. 186 of 2008 dated 29.10.2008 granted for development of Residential
? Plotted/Group Housing Coleny over an area measuring 16.156 acres falling in the @
revenue estate of Village Bhagwanpur, Sector 2, Distt. Panch@g_e\bm
. upto 28.10.2020 on the same terms and conditions laid down therein. .
! 12

| 2. It is further clarified that this renewal will not tantamount to certification of your
' satisfactory performance entitling you for renewal

you will get the

colony is granted.

of licence of further petiod and
licence renewed upto the period till the final completion of the

<o %

That you shall get the licence renewed till final com

pletion of the colony is granted.
#. That you shal!

transfer the remaining 64 nos. of EWS flats in accordance with the
policy dated 08.07.2013 ag amended upto date and will also
offence compound

of allotment,

be liable to get the

as per policy instructions dated 06.08.2013 in case of any delay

That as per amendment in Rule 15A of Act No. 8 of 1975 vide notification dated
05.02.2020, you shal

| put to use the community site within the validity period of the
| licence.

That you shall submit the deed of declaration for the occupation certificate granted
L on 26.07.2013 and get the offence compound after payment of compos
- as per policy dated 07.01 .2013 as amended upto date,
2. \ That vou shall pay the enhanced EDC dues as and when demanded by the
| department after the final decision of The Hon’ble High Court in CWP No. 5835 of
12013 titled as Balwan Singh and Others Vs S

ition charges

tate of Haryana.
ey The renewal of licence will be void ab-initigl_jfmany of the above conditions
are not complied with_——_

(K. Makrand Pandurang, 1AS)
Director, Town & Country Planning
Haryana, Chandigarh
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- | Endst. No. LC-1302-11-Asstt. (MS)-2020/ 164Yn-Y43

b | A copy is forwarded to thé following for infermation-and necessary action: %
.‘ 1. Chief Administrator, HSVP, Panchkula, %
S

{ | 2. Senior Town Planner, Panchkula.
| 3. District Town Planner, Panchkula., Eragdl)
e " 4. Chief Account Officer of this Directorate. L/--]
| 5 . e , f-"/“"—'r/;;{ﬁ' :
| 5. Project Manager (IT) to host this permission on website i ! /“‘ .
Q } e - (Sanjay Kyffiar)
' | Dlstnu Town Planner (HQ)
| For Director, Town & Country Planning
{ Haryana, Chandigarh
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The Chairman, . (,
State Environment Impact Assessment Authorlty, Haryara e
Sector-2, Panchkula, Haryana. B

Subject: Inspection Report of Joint Committee of Chairman, SEIAA, Haryana and
Chief Wildlife Warden, Haryana in OA No. 78/2021 Ramesh Malik & Anr.
Versus Union of India & Ors. before the National Green Tribunal Principal

Bench, New Delhi.
With reference to your office Order No. SEIAA/HR/21/429-430 dated 26. 04.2021 &
letter No. SEIAA/HR/2021/736 dated 22.07.2021; the Inspection Report of Joint Committee of
Chairman, SEIAA, Haryana and Chief Wildlife Warden, Haryana in the aforesaid matter is

forwarded herewith for further necessary action at your end, please.

/

Rd] Kumar[Sapra a,,,lli«bﬁﬁﬂ
Member®FAC, Haryana

5




fnspection Report of JointCommittee of Chairman SEIAA, Haryana and Chief Wildlife
Warden, Haryana in OA No. 78/2021 Ramesh Malik &Anr. Versus Union of India &Ors.
hefore the National Green Tribunal Principal Bench, New Delhi 7 -

saioduction

»eaAA, Haryana vide letter no. SEIAA/HR/10 dated 25.03.2010, granted Environment
<learance (EC) for expansion of Amravati Enclave (118.33 acres) NH-22 at village —
Bhagwanpur, Islamnagar and Chandimandir, near Panchkula in favour of M/s Amarnath

Aggarwal Investments Pvt. Ltd. (Annexure-1). However, as the project proponent could not .

omplete the project within the stipulated time period, SEIAA Haryana vide memo no.
5t AA/HR/2021/31 dated 05.01.2021 accorded the extension of the EC (Annexure-II)

Be Hon’ble NGT Bench vide their order dated 25.03.2021 in OA No. 78/2021 Ramesh Malik
“Aaqr. Versus Union of India &Ors.has observed that-

I. Grievance in this application is against extension of Environment Clearance (EC)
granted by State Environment Impact Assessment Authority (SEIAA), Haryana on
05.01.2021 in favour of M/s Amarnath Aggarwal Investments (P) Limited. under entry 8
(b) of EIA Notification, 2006 for the construction project. It is stated that SEIAA is not
competent for grant of such EC as. there are 2sanctuaries namely Bir Shikargah Wildlife
Sanctuary and Khol-Hai-Raitan Wildlife Sanctuary at a distance of 3.90 km and 1.60
km, as mentioned in the letter dated 04.11.2009 by Divisional Forest Officer, Morni-
-Pinjore. The carlier EC expired on 24.03.2017. Fresh EC has been granted subject to
clearance under the Wildlife (Protection) Act, 1972. The project proponent applied for
EC on 03.11.2020 which was forwarded to SEAC which accepted the same on
05.11.2020. On that basis,SEIAA granted EC on 05.01.2021. DG, Town and Country
Planning given approval for the projects, as revised building plans.

o

In view of the above averments, it will be appropriate that the matier is examined by a
Joint commitice of ihe SEIAA, Haryana and the Chief Wildlife Warden, Haryana within
one month and such further action may be taken as may be found necessary, following
due process of law.

‘lon’ble NGT in Execution Application No 09/2021 in OA No 78/2021vide their order dated
15,06.2021,stated that-

2. According to the applicant, the joint commitiee has Jailed to look into the matier and
take any action.

3. Though none appears for the applicant, we consider it appropriate (o require the
SEIAA, Haryana and the Chief Wildlife Warden, Haryana 1o file a status report in the

matter by e-mail before the next date at Judicial-ngt(@gov.in preferable in the form of

searchable I'DF/OCR Support PDF and not in the form of Image PDF.

n compliance of the orders of Hon’ble NGT. Principal Bench New Delhi. Chairman SEIAA.,
laryanavide endst. no. SEIAA/HR/21/429-430 dated 26.04. 2021, nominated Mr. R.K. Sapra,

! oeal D Cf, Eng. &hindi letters

D,




> (Retd.) as committce member, while PCCF & Chief Wildlife Warden, Haryana, vide letter
60 dated 09.04.2021 nominated Mr. M.L. Rajvanshi, IFS Chief Conservator of Forests
wvildlife) and Sh. Shyam Sunder. Dy. Chiet Wildlife Warden, Panchkula as committee

nembers. q e
Jerails of the Case
-~ the joint committee visited the project site on 7" June, 2021 and met the representatives of

Jroject proponent also. As per the information provided by Wildlife Department, the distances
i the project site from the boundaries of Wildlife Sanctuaries (WLS), are as follows:

.

Sr. | Name ofT Distance Date of | Date of
No. | WLS from WLS Notification of | Notification
(m) WLS ofEco-sensitive
b e seml g i Zone (ESZ)
1. Bir 4010 29.05.1987 23.11.2016
Shikargah
2. [Khol-Hai- [880 110123004 & | 24.102016
_| Raitan _107.09.2007
3. Sukhna 1620 17.03.1998 Pending
towards
_ Haryana side
TR RO Ly SRR S N T

-5 evident from the above table. the project site lies within 10 km of all the sanctuaries.
wEF&CC, Govt. of India vide office memorandum (OM) no. J-11013/41/2006-1A. (1) dated
1.12.2009(Annexure-111), issued procedure for consideration of proposals for grant of
nvironmental clearance under EIA Notification 2006, which involves torestland and or wildlife
- wbitat. The para 2 (iii) of the above OM states that —

wever, while granting environmental clearance lo projects involving forest land, wildlife
woilat (core zone of elephant/tiger reserve, etc.) and or located within 10 km of the National
ok Wildlife Sanctiary (at present the distance 10 km has been taken in conformity with the

wder dated 4.12.2006 in writ petition no 460 of 2004 in the matter of Goa Foundation Vs
vion of India), a specific condition shall be stipulated that the environmental clearance is
vsject Lo their prior clearance Jrom forestry and wildlife angle including clearance Jrom the
‘wnding Committee of the National Board for Wildlife as applicable.

i< project proponent applied NOC for the project to DFO, Morni-Pinjore who vide letter no.
'O dated 04.11.2009 accorded NOC unequivocally mentioning that the distance of the project
irom the boundarics of Rir Shikargah WLS and Khol-Hai-Raitan WLS is 3900 m and 1600
respectively and that the project site falls within the ESZ of the sanctuaries and therefore, the
vlect proponent is required to obtain clearance underEnvironment Protection Act, 1986.
ithermore, DFO, Morni-Pinjore also directed that any other statutory requirement will also
¢ to be compiled by the project proponent in terms of any other Acts, Rules, Hon’ble Court
-levs/Instructions (Annexure-IV).The project proponent didnot take the clearance from the
snding Committee of the National Board for Wildlife (NBWL). '

' Cf, Eng. &hindi letters

{
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Conclusion

The EC of the above project,which is located within 10 km of Bir Shikargah WLS, Khol-
Hai-Raitan WLS and Sukhna WLS (towards Haryana side), was issued on 25.03.2010. In
view of the above OM dated 02.12.2009, prior clearance from Standing Committee of the
NBWLwas mandatory for this project, but the project proponent started the construction

work of the project without obtaining the clearancefrom NBWL, hence violation of this
condition has occurred.

Encl:- As above.

P
/] /

1 B /=
P f/ . I

~ " h
{ Yy
Sh. Shyam Sunder Sh. M. L k‘afjé/anshi. IFS

Dy. Chief Wildlife Warden, Chief Conservator of Forests (Wildlife)

Panchkula. Panchkula.

Sh. R.K. aW

Médmber. SEAC
Haryana

Local D Cf, Eng. &hindi letters
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GOVERNMENT OF HARYANA
STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY HARYANA
Bay No. 55-58, Prayatan Bhawan, Sector-2, PANCHKULA.

7 9 L.
No. SEIAA/HR/ 10 55 Dateds, .. 605 2.~ 2

1o
~M/S Amar Nath Aggarwal Investments Pvt. Ltd
Colonisers & Land Developers.
S.C O. 10, Sector-2, Panchkula.
Subject: Environmental Clearance for expansion of Amravati

Enclave
NH-22, Shopping Mall + 1080 No. of Flats + Plots at village

Bhagwanpur, Islamnagar and Chandimandir, Ambala —Kalka
National Highway near Panchkula.

Dear Sir,

This has reference to your application no. ANAL-09/60 Dated

21.04.09 addressed to MS SEIAA received on 30.04.09 and subsequent letlers

dated 24.06.09. 15.11.09 & 08.02.10 seeking prior environmental clearance

fon
the above project under the ELA Notification, 2006. The proposal has e
appraised as per prescribed procedure in the light of provisions under the ©l

Notification, 2006 on the basis of the mandatory documents enclosed with the

application viz,, Form-1, Forml-A & Conceptual Plan and 1l

16 addittonal

slaritications furnished in response to the observations of the State

Bxpert
Appraisal Committee (SEAC) constituted by MOEE, GOT vide their Notic

TR 1S
Cus BN

21.4.2008, in its meetings held on 07.08.09 & 16.12.09 awarded “Gold™ grading
1o the project.

(2] It is. interalia, noted that the project involves expansion of townshin
project al villages Bhagwanpur, Islamnagar and Chandimandir. Ambala ~Kalha
National Highway near Panchkula, on total plot area of 11833 acres 1

Project Proponent had partially developed 10218 acres of licenced ares io

which completion certificate was 1ssue on 2612 01 and B1A Notification
R PSS

applicable at that time. The existing township of 10218 acres inciudes 460

acves lor plot development, 3.718 acrs under commercial sites (Shopping N

acres for group housing and remaining area for dispensary, schools, STP
footpaths, and parks ete. The Project Proponent has proposed to develop 16 15

acres of licenced area as an expansion of the existing project which include

Wdes 6.6 ¢

for plot development, 4.59 acres for construction of g

¢

f‘f\k/

group housmg and

S
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i

remaning for commercial purposes. The existing builtup area of the project
(Shopping Mall & Group Housing) is 96128 sqmt and after

builtup area will be 134560 sqmt. The total water requirement will be 2002 K1 1
out o which 707 KLD of water will be required for expansion project, which will

be met [rom existing 21n0. of tube-wells. The total waste water generation from

the expansion project will be $30 KLD and will be treated in STP of capacity

2150 KLD: which will b

¢ developed in 3 phases presentaly STP of 750 KLD

capacity 1s in operation. The treated water will be recycled/ reused leading to

zero discharge. Total solid waste generation will be 1048 Kg/day. About 50%

waste 1s expected to be bio-degradable. The collected non bio-degradable solid

waste would be segregated and transported 1o a Govt. designated waste disposal

site and bio-degradable waste will be used for composting with in the complex
The power requirement will be 1280 KVA which will he supplied by Harvana
Vidyut Vitran Nigam Ltd. The total parking spaces proposed are for 334 ECS

Total cost of the development of expansion project is Rs. 2500 lac.

[3] The State Expert Appraisal Comumittee, Haryana afler due

na

consideration of the relevant documents submitted by the project proponent as

additional clarification furnished in response to its

s observations  have

recommended the grant of environmental clearance for the nre

1RO et e,
¢ DIDICCL mentoney

above subject to compliance with the stipulated conditions Accordingly, the

State Environment Impact Assessment Authority hereby accords n cessan

€

environmental clearance for the project under Category 8(b) of EIA Notification

2000 subject to the strict compliance with the specific and general conditions

mentioned below:-

PART A-

SPECIFIC CONDITIONS:-

Construction Phase:-

(] A first aid room as proposed in the project report will be provided in

both during construction and operation of the project.

[11] Adequate drinking water and sanitary facilities should be provided tor

construction workers at the site. Provision should be made {or mor o
totlets. Open defecation by the laboures is strictly prohibited. The sate
disposal of waste water and solid waste generated during the

construction phase should be ensured.

‘&K’d

expansion the total—




[i11]

[iv)

[vi]

[vi]

[viii]

.,M'L/"

All the topsoil excavated during construction activities should be stored

for use in horticulture/landscape development within the project site.

Disposal of muck during construction phasc should not create any
adverse elfect on the neighboring communitics and be disposcd tuking
the necessary precautions for peneral salety and health aspects of
people, only in approved sites with the approval of competent authority.
Construction spoils, including bituminous material and other hazardous
materials, must not be allowed to contaminale watcrcourses and the

dump sites for such material must be secured so that they should not

feach into the ground water and any hazardous waste gencrated during

construction phase, should be disposed off as per applicable rules and

norms with necessary approval of the Haryana State Pollution Controd
Board.
The diesel generator sets to be used during construction phase should

be of low sulphur diese! type and should conform (o FEnvironmen:

HCli

(Protection) Rules prescribed for air and noise emission standards.
The diesel required for operating DG sets shail be stored in

underground tanks and if required, clearance from Chiel Controller of

Explosives shall be taken.
Ambient noise levels should conform to residential and commercial

standards both during day and night. Incremental pollution joads on the

ambient air and noise quality should be closely monitored during
construction phase. Adequate measures should be taken to reduce
ambient air and noise level during construction phase, o as to conform

to the stipulated standards.

Fly ash should be used as building material in the construct

on as per

the provisions of Fly Ash Notification of September 1999 and ¢
as on 27th August 2003,

tnended

Ready mixed concrete must be used in building construction.

Storm water control and its re-use as per CGWB and BIS standards for
various applications.

Water demand during construction should be reduced by use of pre-
mixed concrete, curing agents and other best practices as referred
Permission from Competent Authority for supply of water shail be

obtained prior 1o operation of the project,




¢

o

—

/ [xiv] Rool should mee preseriptive requirement as per Energy Conservation

i/ Building Code by using appropriate thermal insulation material o

tulbill requirement,

DN Opaque wall should  meet prescriplive requirement as per Energy
Lonservation Building Code which s proposed -to be mandatory for ail
ar conditioned spaces while it is aspirational for non-air-conditioned
spaces by use of appropriate thermal insulation materal 1o fulfiil

requirement.

[xwi] I'he approval of the competent authority shall be obtained for structural
safety of the building due to earthquake, adequacy of tire f{ightng
equipments, elc. as per National Building Code including protection
measures {from Eigi‘;tc:‘a:ng etc. 1t any forest land is invoived in the

: proposed site, clearance under Forest Conservation Act shall
- from the competent’Authonty,
3 [xvii] the project proponent will use the water for construction phase through
. 's Flowever, prior permission from CGWA will be taken betore
using the bore well water for construction purposes

(xviii]  The project proponent will construct rain water harvesting pits
per acre for recharging the ground water within the project p

By Pre PP will obtain and submit permission ot the airport auvthority abog:

the height of the building 10 SEIAA before starling construction process

of their project, i/ required

Operation Phase:

(] Fhe STP shall be installed for the teatment of the sewage generated i«
the prescribed standards including odour and treated effluent will
recycled to achieve zero exit discharge. The STP should be

WSt liee o

the farthest place in the project area.

L] Separation of the grey and black water should be done by

¥
7

the use ol

G , dual plumbing line, Treatment of 100% grey water by decentralized

treatment should be done ensuring that the re-circulated water should

{ /‘ W, nave BOD maximum 10 pm and the recycled water will be used lor
N

A ™ ; . i . e N

D) Mushing, gardening and DG set cooling,.

[tn FFor disinfections of the treated wastewater ultra violate radiation o

ozomzauon should be used,




[vii]

£ il
HIX Y

Ihe solid waste generated should pe properly collected and segregated

231<‘>~d@gradable waste will pe decomposed at site and dry/ inert solid

waste should be disposed off to the approved sites for fand filling afier
eeOvering recyelable material

Diesel power generating sets proposed as source of backup power for

Tits, common area ilumination and for domestic use should be of

enclosed type ang conform to rules made under the Environment

(Protection) Act, 1986. The location of the DG sets should be i1n the

basement as promised by the project proponent with appropriate siack
g s . . s 5 L. . o ar tha (CDCD S
neight ie above the roof leve] of the building as per the CPCB rorms.

The diesel used for DG sers should be of jow sulphur conteng

(maximum 0.25%).
Ambient Noise level

should be controlled tO ensure thar it does noy

exceed the preseribed Standards both within and ar the boundary ot b

Proposed Fownship Project
The Project Proponent should consult a good lemdscapmg consultant and

prepare a detailed plantation pattern for the entire 10w

Fhe project preponent should maintain at least 209

6 A4S pgreen Cever ares

tor tree plantation The Project Proponent shal; Brow suitable rrees
“nen spaces and along the road "

s in the project areg 45 well as iy g

existing area preferably with Jpcal Species so as to provide protection

against particulates and noi

tse. The open Spaces inside the plot s;

preferably landscaped and covered with vegetauon/grass
Weep holes in the compound front wallg shall be provided 1o ensure

natural dramnage of ran water in the catchments arey during tje
Monsoon period

The praject Proponent shalj SeIup rain water harvesting PIUS (@ | pi
acre having 400 inm bare and 200 nun slotted pipe as Proposed tor roq!

rn-oft and  surface Un-off, as per Plan submjrreq should
miplemented. Before recharging the surface yup off, pre- weaimen
Must be done to remove suspended matter, oil and grease The bore
weill Yor rainwate, recharging should be Kept at least 5 Mis. above 1k

Mighest ground water table.

CEround water tevel and g Guality should D¢ monitored re@uiurly
~tnsiltation wih Centra) Ground Water Autharity
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[xiii)

[xiv]

[P
EXVi

! ALy i
XV

There should be no traff

. « . et Yevetend 5 i
wil Post project monitoring should be carried out arter instaliing dust

."2)‘

v

'C congestion near the entry and exist points
£

rom the roads admmmw the

fully internalized an

'd no public space should be utilized.
A renor " the " v : ; :
FCPOrL on the energy conservation measures conforming to energ

CURSCTVALON norms finalized by Bureau of Eney rgy Efficiency should he
Hrepared mcorporating details aboy: building materials & technology. R
& U Factlors ete a

ind submit to the SE [AA, Haryana in three months
time.

bhergy conservation measures like installation of CFLs/TVPLs fow
Hghting the areas outside the building should be integral part of the

project design and should be in pla

e before project comm
Used CFLs and TFI1

Un;y«

Ls should be properly collected and disposed
otfisent for recyeling as per the prevailing guidelines/rules of th

regulatory authority to avoid mercury contamination se of

- g i B ™
panels may be done 10 the maximum extent possible

The sohd waste generated should be properly collected and segreg

as per the requirement of the MSW Rules. 2000 and as amended
une to time, The bio-degradable waste should be composted at th

car marked within the project area and dry/inert solid

disposed off 1o the approved sites for land fli

ng after e

Phe provision of the solar water healing system

norms specitied by HAREDA and shall be made operational

buitding block.

The project proponent will use the water from the already existing tube
wells for domestic purposes and commercial purpose only afie petimny

permission from COWA or will use water supply from municipi

whichever is earlier during operational phase,

The waffic plan and the parking plan proposed by the PP should re

adhered to meticulously with further scope of additional parking 1o

future reguirement. There should

be no waffic congestion near the o
and exit points from the roads adjounung the proposed
Parking should be fully internalized and no public space should

utthized

control measures.

proposed project site. Parking should be ’jq’

o |
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Fhe Project Propanent shall comply with the EC BC norms.

PART-B. GENERAL CONDITIONS:

u he environmental suleguards contained in the EIA/EMP Report should
beimplemented in letter and Spirit.
[ii] Sty monthly compliance reports should be submitted to the HSPCI3 and
Regronal Oftice, MOFEF, GOL, Northern Region, Chandigarh and a
copy to the SEIAA Haryana.

[iti] I'he SETAA, Haryana reserves the right to add additional saleguard
measures subsequently, if found necessary. Environmental Clearance

granted will be revoked if it is found that false information has been

given for getting approval of this project.

{1v] All other statutory clearances such as the approvais for storage of diescl
from Chief Controller of Explosives, Fire Department, Civil Aviation
Department, Forest Conservation Act, 1980 and Wildlife (Protection)
A, 1972, PLPA, 1900, Forest Act, 1927 ete. shall be obtained. as {
applicable by project proponents from the respective authorities PIOr Lo
; construction of the project,
; [v] Ihe  Project  proponent  will  not violate  any  judicial
i ,
: orders/pronouncements issued by the Hon’'ble Supreme Court figh
Courts.
’ 'ﬂlr(” /
t,/‘ e l“:l(&\v\\\""v"
- " oyl
. e )
Member Secrerary,
State Level Environment Impact
Assessment Authority, Haryana, Panchkula,
ot
B Ko ' ﬁ’[ , AR
Endst. No. SEIAA/HR/10 -2 / . Dated. . “7 =, 3 e

A copy of the above is forwarded to the following:

L Fhe Additional Director (IA Division), MOEF, GOI, CGO Complex,

o
7

Lodhi Road, New Delhi.
w2 The Regional officer, Ministry of Environment Forests, Govt. of It
Sector 31, Chandigarh.

Fhe Chairman, Haiyana State Pollution Contral Board, Pkl

‘\,»5

Membier Secretary,
State Level Environment Impact
Assessment Authority, Haryana, Panchkula
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Nuite Enviconnient Bivpuet Assexsnent Authaority, Haryana,
Bays No.ss.ay, Prayatan Bhawan, Sector-2 Panchlasia.

25652372

Telephone Na (17

: Proerpianid 110 sevan hryfGnpgmail.comn

Memo Not SEIAAAI20212.3) Date: 45 /0172021

to
M/ Amarnnth Aggarwal Investments (1) Limited,
Central Office-SCO 10-11, Sectar-2,

Panchloula, Haryann
Fomadh 1D amarvenclsvefpmail.com

Subjeet: Extension of EC fur Amravati Enclave issued to vide Memo Nu,

SETAA/HR/T053 dated 25,03.20140.

th t go §b “

With reference 1o the subject cited above; the case was considered in the 2057 meeting

5[ ( * 3 7 A ; . g el

of SEAC Haryana held on 10.11,2020 and the Committee deliberated that the EC of the sa
ol &L,

I3

project was expired on 23,03.2017 but you have applied for extension in validity

31.10.2017 after the expiry of EC letter. However, no construction was carried after expiry of

conveyed by MOEF & CC vide letter dated 03.05.2019 and also vou have submitted an

15
as ¢

i

Hidovi stating that no construction was carried out during the period. Therefore, §

decided after deliberation that the project be recommended to SEIAA for extension in alidity of

Environment Clearance issued vide Jetter no. SEIAA/HR/1053 dated 25.03.2010 as per the

existing MoEF & CC notification/OM/Circular/Guidelines.

et
il

i : vps A g ) o yibh ; B .
I'he recommendation of SEAC was considered in the 126" meeting of SETAA held

11.12.2020; after detailed deliberations the Authority decided to grant Extension in validity

of EC for further three years,

MembBer Secretary,
SEIAA, Haryana
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WL : No. J-11013/41/2006-IA.I1(1)
N “’L'\?k & Government of India
1 *\ Mintstry of Environment & Forests
Paryavaran 8havar,
o C.G.0. Complex, Lodi Roac,
\ o ! New Delhi* 110003
Eandu™ § o Telefax; 24362434

f \ W@A * Dated the 2™ December, 2009
W :
I/K‘_, = , /

W \ - QFFICE MEMORANDUM

o (- .
Sub:  Procedure for consideration of proposals for grant of environmenta!
clearance under E1A Notification, 2006, which lnvolve forestiand and or
wildlife habitat — Regarding.

The Issue regarging tre crocedure 1o be fllowed for consideration of oroposals for
Grant o environmental deararce under EIA Notification, <006, which involve forestiand snd o
wiloh (¢ habitat has been under consigurition of this Ministry. The Issue has been discussed ana
deiiberated at length and the crovisions of EIA Notification, 2006 as contalned In para 8 (v} of
the szi0 notfication have also bBaen considered,

Z [1 ras now been decized e vz foliowing procedure shall va soopted i cealing with

wuch case:

P2 proposals for enviconme~ti! dearance will aot be linked with the clearances from

crestry ana waldlife ang 2 sven o involves ‘orestend and or wildlife habiar as these
learances are Indepenc e 2ICh ether and would in any case need 1o be obtainey as
sppplicable to such projzes per. - R3UNG any activity at site,

i #oile, considering such eropot.hs under E1A Motification, 2006, speafic information on
the following sheuld be cbtaine fom the proponent:

{a) srhether the appication for diversion of foresdand kivoived in the Droject hag
Deen submitted? !f so, what is the states of grant of forestry cearance? It wouly

£8. be essential that in sucn cases, the application for diversion of forestiand has

been submitted by the project proponent before they come for environment
clearance and a copy of e application submitted for forestry clearance slong
with all its enclos ires 5717002 aiso pe submitted by the proponent atong with their
ENVIFONMENT e nge ation, -

N AREERLEr. s mi —mefEnce, 3s applicable o the project should alsg pe
wotaned The Loge sonent shoud submit their application for wilglife
Clegrance 7 cearuace ' sancing Committee of the Natonal Board for wiitite
Lo the Competer: Auth. .+ before coming for environment dearance and a ooy
Of their 3ppdce wn sl s be furnished along with environment dearance
apphcation.

i} The proposal from en, -

¥

: Looengie wili be aporaised Dy the respective Expert
rraisal Committes any rocoe - T8stions made on the same which will he orocessed

oN \\ ,
< Bro e RVIE ans s - ~ 3 :
f,% {VQ\ U7 e LA DIVISION and s rovel - tined from the Competent Authority, mowever, wniz
4 Gla
- Ty oewd

P’ ”,

. NG environmentat Tuarar., -9 projects involving forestland, wildlife habitat ‘core

\ NZone of elephant/tiger 1. ~vp - 1end er located within 10 km of the Hatonal Park !

,.‘/ ‘-’///1,\ 1 1§ < LR A0 TS N i
el O

et




s

Wili'( x gims T %
o d;jg;ag;tzzw4\;i ;rcu the gistance of 10 kxm has Deen taken in conformir, s
il ,_‘;_\f}‘ 'U(O& n writ patiti(?n ne. 460 of 2004 in the matter of Gobn
environnwenta:ucie;;;‘:~x--J ) J) 3 spegﬁc condition shall be stipulated thar -
A il ‘, c' ~,’.:\)‘,eect to their obtaining pnor clearance from forestn, oo
¢ Includiyg crarance from the Standing Comniittae of the Natiana! gaard (g,

Wildilfo as EDDZIC&L‘"‘ Furths i
e el S i
b e 1wl also be categorically stated In the environment

: - g vironmental dearance does nol necessarily impies .that
Reat :g;:zgyv 'Z:?J Wl.fdilf:: dearonce shall be granted to the project and that the;’; pro%osa?s ti.—
iR s d““‘d‘.‘*i‘ dzarance will be considered by the respective authorities on ther
er\vironmentaiwds‘m«-{?xen‘ The investment made In the project, if any, bases o-
ae garane ;o grented, in antidpation of the clearance from forestry anc
‘e angle shall be antirely zt the cost and risk of the project proponent and Minisy

of Environment & Forasts shal! not be responsible In this regard in any manner.

(V) A copy of the dearance letter, besides others, ‘shall also be endorsed to (i) IGF(FGL
MOEF, (1) IGFIwWL), ~ :

o e S SOEF, (i) FCCF of respective States and (Iv) Chief Wildiife ‘Wardn-
otha ate,

Note: There will not be any zed ¢, iuler the files relatng to grant of environmental clearar., -

from LA Divislon to Fi Divis.ee g or Wildiife Division during consideraton of proposas

unaer ElA Notificatic.-, 2077, 15 done at present in view of the course of actinm
sUpuiated at paras 20 - (v saove

This issues with the a piovei of the Cofpetent Authority.

A/‘j.» 7 -
R 1 L':’zﬁ'ﬁw\' TR
(SK. Agganwz ~ ™
Director
To

All the Officers of IA Division

Copy to:-
: PPS 1o AS(IMM)
2 PPS to ADG(F;
o 3, PPS to ADG (Wildiife)
o 4 IGF(FC):

5 Advisor (GKP)
& AGVISOr (N8)
Director (PLA) with & reauest t; ssue necessary instructions to all the SEIAAS/SEACS to
follow the above instru.tons.
% 8. Website of the Ministry.
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